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JU1 ND. 4 

( See Rule 42 ) 

	

IN THE CENL ADMINISTRATIVE 	IBuL 
GU1jHTI BENCH :::: GUWiH4TI. 

1JDE11 SHEET 

PPLICTItJNN1J 	
QV 200L 

APPLINT  

RESPLINDENT (s) 	j.T-ec 1 

D\JCCE FLR kPPLICfif\fy(s) 	fll,7 J?P. 

D 	 e A- 	
4-2 JCCTE FiR 	

1)i)A.. . 

) 

- 

Notes at th& Regtstry 

Heard counsel for the parties. 

I 	Issue notice as to Why the ap9lcetion 

shall not be admitted. Returnable byweeI*., 
(fRW 	

Mr.A.Qeb Roy, learned Sr.C.C.9.C. for CSefr!. tdr: 	

the rspondents, accepts notice on behalf 
I 6AVG2WI 	 of the raspondentA no. 1. 

List on 31/8/01 for edmission. 
Guwht  

Member Vics-.Chajrman 
rnb 

• 
Is 	form 

31.8, fj List on 11/9/01 for admission. 
bin " 

ett(1 

P. h i; 
v cj 

•.... C. r 
°Ts 	5'/ 

By order 
• j 	mb 

ted. ...... .L.4  1 11 . 9 . 01  List the matter on. 5/10/01 for admission 

, 
F-' 	egiv'rer 

as prayed for learned counsel fat the responden- 

te. 

L 	'- ---- 
iiember 

mb 

- £ 
/k 	 LII 

7 	m' //b iOL c ltA/Q 

i2LlL 

dated 

17.8.01 

Lk'dsr if the Tribunal 



5010.01 	Heard Mr.S.Serma, learned courie1l-tP.' 

applicant.snd also Mr.BoC.Path,AOø. C.G.S.C., Mr. 

Y.K.Phukan, learned counsel The the State of Aseam, 

Nr9.9.Outta, counsel for the State of Meghalaye. 

Learned couneal for tha respodante seeks 

two weeks time to file reply.' Prayer lii allowed. 

List on 13/11/01 for admi3sion. 

C( 
riEniber 	 . 	Vioe'Chairmen 

mb 	 t. 

	

13.11.01 	'' List on A 5/12/01 for admissior. 

,. 

	

iember 	.• 	V.ice-Chaijman 	:. 

900 	
mb 	 4 

-------------- 

 

	

512.01 	' 	. U'espondentNas. 2 and.4 hatri1ed he 

written Statefll 	Jieflt,esPndeflt NQs. 1 is yet 

tofiie written statement. 

-sre1vr 	 Learned cunsei for the applicant 

'prays for time to tiLe rejoinder. Prayer is 

accepted. 

List on 3.1.02 for admission. 
t' 

Member(3) 	 M ember(A>- 

mb 	 . 
3.1.2002 	List on 10.1.2002 slonguith D.A. 

No., 07/2001 for admission. 

IL 

Member ChairrnaH 

mb  



' 

O.A. 319/2001 

Ncte Of 	egistryDat 
rEuria 

10.1.32 	Present : Hon'ble Mr. Justice D.N.Chowdhury, 
ViceChajrman. 

Hon'bje Mr. K.K. Sharma, / 	Administrative Member. 

The matter pertain 3  to Confirment of 
Supertime scale, We are however not inclined 

Ito pass any order from our and on the ground 
that th;j matter can 1be taken care of by the 

authorjty.We are of the view that 
such matter need3 to be looked into by the 

respondents at the first instance 1  The applic-
ant has already submjttea his representation 

narrating his 9±±evance3 •  In the set o f 
circumstances, we direct the responcient, to 
dispose of the said representation #  Accordingly 
respondents are directed to consider the 

representation and pass neceesaW order thereon 
The applicant in addition may also submit a 

fresh; representation 
highljghtjg his grievance 

within four weeks from today. It such reprosen-
tation is filed the same shall also 

be consjde. 
red by the respondent3 in accordance with law 
within a reasonable time. 

- 

-- 

-
•t u44J,f 'i. 	

aZ_ L4 

mb 

The application is disposed of. No order 
as to costs, 

Member 	
ViceChajrman 
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TBE CENTRAL ADMINISTRATIVE TRIBUNt1: :GUWAHATI BENCH 

GUWAHATI 

(Application under Section 19 of the Central 
Administrative Tribunal Act,1985) 

O.A. NO. 	/2001 

BETWEEN 

Sri Biren Dutta, lAS, 
Secretary to the Govt. of Assam, 
Pancbayat & Rural Development Department, 
Dispur, iwahati-6 

.... APPLICANT 

-AND- 

Union of India, represented bythe 
Secretary to the Govt. of India, 
Ministry of Personnel, Public 
Grievance and Pension (Department 
of Personnel and Training), New Delhi. 

The State of Assam, represented by the 
Chief Secretary, Govt. of Assam, 
Dispur, Guwabati-6. 

The State of Meghalaya, represented by 
the Chief Secretary, Govt. of Meghalaya, 
Shillong. 

The Secretary to the Govt. of Assam, 
Department of Personnel (Personnel-A), 
Dispur, Guwahati-6 

RESPONDENTS 

DETAILS OF APPLICATION 

1. 

The present application is not directed against any 

order but has been filed making a grievance against 

denial of promotion to the Applicant to the Super time 

scale in the lAS. 

2 • JURISDICTION OF THE TRIBUNAL : 

The Applicant declares that the subject matter in 

respect of which the application is made, is within the 

jurisdiction of this Hon'ble Tribunal. 



( 2 ) 

3, 	LIMITATION : 

The applicant further de 

- 

ttT 

• • 	- ve T-buna] 

I 6U2C3i 

Gmat1 Bn'h 
ettt 

Is within the limitation period prescribed under Section 21 

of the Administrative Tribunal Act, 19850 

	

4. 	FACTS OF THE CASE : 

	

4.1 	That the applicant is a citizen of India and as 

such is entitled to all the rights, privileges and protec-

tions guaranteed to the citizens of India under the Cons-

titution of India and the laws framed thereunder. 

	

4.2 	That the applicant belongs to the Assam-Meghalaya 

Joint Cadre of lAS and is serving in the Assam wing of the 

said joint cadre. 

	

4.3 	That the applicant orginally belongs to the 1975 

batch of Assam Civil Services-I Cadre, to which service 

he was inducted pursuant to a selection for the service 

by the APSC in the year 1975. 

	

4.4 	That after having an illustrious service to his 

credit in the ACS cadre, the applicant was appointed on 

promotion to the lAS pursuant to his selection for the same 

and he has been assigned his year of Allotment as 1987. 

Be it stated herein that another officer by the name of 

Sri Nanish Johari was also selected along with the appli-

cant for promotion to lAS and he too has been assigned 1987 

as his year of Allotment. 

	

4.5 	That the applicant, along with 3 other officers 

Sri M.S. Rao, P. Hazarika and N.G. Barooh was promoted 

to the Selection Grade with effect from 1,1,2000 by a 

notification dtd. 29.4.2000. It is pertinent to mention 

.. .3 
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herein that Sri N. Srinivas Rao is on deputat.iGn to the 

Government of Neghalaya and Sri Pradip Hazarika is on Central 

Deputation to the Govt. of India and as such are ineligible 

to get the Super Time Scale of pay. 

A copy of the said Notification dtd. 

29.4.2000 is annexed herewith and marked 

as ANNEXURE - A. 

4.6 	That in terms of the provisions of the lAS (Pay) 

Rules, 1954, as it originally stood, an officer was entitled. 

to be promoted to the Super Time Scale after his promotion 

to the Selection Grade for which eligibility criteria is 

entry into the 14th  year of service from the year of Allotment. 

However, no length of service was specified for promotion to 

the Super Time Scale. Subsequently, an ammendment was brought 

into the provisions of the Rules by a notification No.2001 .1/ 

1/99-. AIS (11)-A dtd. 5.4.2000, whereby the eligibility cri-

teria has been laid down to be completion of 16 years of 

service calculated from the year of Allotment. However, it 

has been provided in the said notification for amending the 

Rules that an officer can be promoted to the Super time Scale 

even before completion of requisite length of service with 

prior approval of the Central Government. 

A copy of the said Notification dtd. 

5.4.2000 is annexed herewith and marked 

as ANNEXURE - B. 

X\_j 
497 	That the Govt. of Assam has been pleased to promote 

many lAS officers to the Super Time Scale even before comple-

tion of 16 years of service. 

. . .4 
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Shri Rajib Kr. Bora, lAS, Sirs Sáaftasad,tAS 
B'nch 

and Shri Sunil Jeroth, lAS were pron tdto Supertimsea.e 

vide Memo No. AAI.18/97/113-D dtd. 1.6.2000. They were so 

promoted on completion of 15 years of service. 

Kumar Sanjay Krishna, lAS and Shri J.P. Saikia were 

promoted to the Supertime Scale vide Memo No • 18/97/11 9-B dtd. 

28.9.2000. They were so promoted on completion of 15 years 

of service •  in the lAS cadre. 

Shri Ravi Kapoor, lAS, Shri B.K. Gohain, lAS and 

Shri M.K. Barooh, were promoted to Supertime Scale vide Memo 

No. AAI,20/2000/3-C. They were so promoted upon completion 

of 15 years of service in the lAS cadre. 

'It may be mentioned herein that even before issuance 

of the notification amending the provisions of the lAS (Pay) 

Rules, 1954 (Annexure - B), there existed Government Instru-

ction , laying down the criteria to be followed for promotion 

to the Supertime Scale which specified that 16 years of service 

was required for promotion to the Supertime scale, but inspite 

of the same, many officers were promoted to the Supertime 

Scale even before completion of 16 years of service ,throughout 

India including the State of Meghalaya. 

Copies of the promotion notification 

in respect of the above officers are 

annexed as ANNEXURES - C 2  D and E res-

pectively. 

4.8 	That the Applicant states that the examples given 

above to indicate that the officers are being promoted to the 

/1 

... 5 
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Supertinie Scale even before complet 

is only illustrative and not exhaw 

oi16 ea1'6f 
Qi' 	:'j. Bncti 

S 

also many officers in the lAS, viz., Shri A.K. Sachan, Shri 

J.P. Neena, Shri J.B.L. Vasava etc. were promoted to the super-

time scale before completion of 16 years of service. In the 

case of J.B.L. Sasava, when his pay slip in Supertime scale 

was withheld by the Accountant General, Assam, on the ground 

of his promotion being illegal having been made before comple-

tion of 16 years of service, this Hon'b].e Tribunal came to the 

rescue of Shri Vasava on his approach to this Hon'ble Tribunal 

by filing an O.A. and it was ordered that Shri Vasava was 

entitled to draw his salary in his promotional post in super-

time scale. 

	

4.9 	That the applicant states that from the instances 

given above, it is apparent that persons who have not rendered/ 

completed 16 years of service from their year of Allotment 

have been promoted to the Supertime Scale by the Government 

of Assain. The applicant states that similarly placed persons 

having been promoted to Supertime Scale even before completion 

of 16 years of service, the applicant is also entitled to be 

considered for promotion to Supertime Scale by the Govt. of 

Assam in view of the availability of vacancies. However, for 

reasons best known to the authorities, the applicant was left 

out and was not promoted resulting in discrimination. 

	

4.10 	That as regards the vacancy position it is stated 

that there are altogether 39 vacancies at the level of Super.-

time scale which include the deputation reserve quota as well. 

Presently, out of the said 39 vacancies, only 27 officers are 

in position. Seven off icers are on deputation within the 

/ 

•.. 6 
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State. The applicant craves leave of he }kn'bIe Tribunal 
' 

to give the names of the said 27 plus 'offi'cers-as--an4.-44aeh 

required. 

	

4.11 	That in view of the above, there are five clear 

vacancies in the Supertime Scale in addition, 3 more vacancies 

have arisen in the recent past on retirement of 2 officers, 

viz. Shri D.C. Barman (retired on 20.2.2001) and Shri N.C. 

Baruah (retired on 31.5.2001) and Shri. K.K. !4ittal who has 

been sent on Central deputation in June,2001. This gives 8 

clear vacancies in the Supertirne scale and as against this 

there are only 4 officers in the Selection Grade to be left 

out from their promotion to the Supertime scale. Apart from 

the applicant, the 3 other officers are Shri T.R. Dey, Shri 

N.G. Barooh and Shri C.K. Sharma. 

	

4.12 	That the applicant being aggrieved by his non'-proino- 

tion to the Supertime Scale, had submitted a representation 

to the Govt. of Assam on 28.6.2001, but the same is yet to 

be attended to and the Applicant is still in the dark about 

the outcome of the said representation. In the process, he 

is still continued to be deprived of his legitimate promotion. 

A copy of the said representation dtd. 

28.6.2001 is annexed as ANNEXURE F. 

	

4.13 	That the Applicant states that the amended provisions 

of the lAS (Pay) Rules have not put an absolute bar on promo-

tion to the Supertime scale before completion of 16 years of 

service which will also be evident from the various promotions 

given to the lAS officers of which mention has been made above, 

which include even the officers belonging to 1986 batch. The 

I.. 7 
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same yardstick and/or criteria is 	ed %6 ,14 plied 

the case of the Applicant towards 
	

' 

the Supertinie scale. The competent authority, apart from taking 

the approval of the Central Government is also vested with 

the power of relaxation which power cannot be exercised in 

a discrimInatory manner, when there is clear vacancy to acco- 

rnmodate all the four Selection Grade officers, there is no 

earthly reason as to why the said officers be not promoted 

to the Supertime scale applying the same yardstick and/or 

criteria as was applied in respect of all other officers. A 

rule applicable to all officers, cannot be rigidly applied 

only in respect of the Applicant. 
S 

	

4.14 	That it may be pertinent to mention herein that Shri 

C.K. Sharma, lAS who has also been deprived of his legitimate 

promotion to Supertime scale has also approached this Hon'ble 

TrIbunal by way of an Original Application, which has been 

registered as O.A. No. 287/2001. This Hon'ble Tribunal vide 

Order dtd. 2.8.2001 while issuing Notice as to why the said 

application shall not be admitted has further fixed the matter 

for admission on 20.8.20010 

0 

A copy of the said Order dtd. 2.8.2001 

passed by this Eon'ble Tribunal in O.A.  

No. 287/2001 is annexed herewith as 

ANNEXURE - G. 

,- 5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS : 

	

5.1 	For that prima facie the action/inaction on the part 

of the Respondents is not legally sustainable and the Applicant 

Is enitled to the relief sought for In this Original Appli-

cation. 

000 8 
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5.2 	For that all other officers 	UgWill rbmotd t 

Supertiine scale even before completion of 16 years of service 

from the year of Allotment, the Applicant alone cannot be 

deprived of such promotion. 

5.3 	For that the amendment provisions of the lAS (Pay) 

Rules does not create any absolute bar for promotion to Super-

time scale without having 16 years of service from the year 

of Allotment. 

5.4 	For that even before the amended provisions of the 

Rules, Government instructions laying down the criteria of 

16 years of service were holding the field and inspite of that 

officers were promoted to the Supertime scale before completion 

of 16 years of service throughout India including the State 

of I4eghalaya and thus there cannot be any discrimination only 

in respect of the Applicant. 

5.5 	j For that there being clear vacancies to accommodate 

all the Selection Grade officers, the Applicant is entitled 

to be promoted, if need be in relaxation of the Rules and/or 

with the approval of the Central Government, 

5.6 	For that in any view of the matter the action/inaction 

towards denial of promotion to the Applicant is not sustainable.. 

The Applicant craves leave of this Hon'ble Tribunal 

to advance more grounds both legal as well as factual at the 

time of hearing of the case. 

6 . 	DETAILS OF REMEDIES EXHAUSTED : 

The Applicant declares that he has no other alterna-

tive and efficacious remedy except by way of filing 	this 

application. 
S.. 9 
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MATTERS NOT PREVIOUSLY FILED 
ANY OTHER COURT : 

The Applicant further declares that no other applica- 

• tion, writ application or suit in respect of the subject 

matter of the instant application is filed before any other 

Court, Authority or any other Bench of the Hon'ble Tribunal 

nor any such application, writ petition or suit is pending 

before any-of them. 

a RELIEF SOUG} FOR : 

Under the facts and circumstances stated above, the 

Applicant prays that this application be admitted, records 

be called for and notice be issued to the Respondents to 

show cause as to why the reliefs sought for in this appli-. 

cation should not be granted and upon hearing the parties 

and on perusal of the records, be pleased to grant the folio-. 

wing reliefs : 

8.1 	To direct the Respondents to promote the Applicant 

to the Supertime scale of lAS. 

8.2 	To grant all consequential benefits upon granting 

the relief above. 

8.3 	Cost of the application. 

,- 8.4 	Any other relief/reliefs to which the Applicant is 

entitled to under the facts and circumstances of the case 

and/or as maydeemed  fit and proper considering the facts 

and circumstances of the case. 

10 
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91 	iNTERIM ORDER PRAYED FOR : 	

4 LJG2Wj
-  

I. 

During the pendancy of the O.A. the Applicant pra—y-sij  

for an interim order directing the Respondents to consider 

the case of the Applicant for promotion to Supertime scale. 

10. 	The application is filed through Advocate. 

116 	PARTICULARS OF THE I.P.O. : 

I.P.O. No. 	: 7451163$. 

Date 	 : •g1,a.°i 

(iij) Payable at 	Guwahati. 

12. , 	LIST OF ENCLOSURES : • 

As stated in the-Index. 
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VERIFICAT ION 

I. Shri Biren Dutta, lAS, son of Late Girish Ch. 

Dutta, aged about 52 years at present working as Secretar 

to the Government of Assam, Panchayat & Rural Development 

Department, Dispur, iwahati.-6, do hereby solemnly affirm 

and verify that I am the applicant in this instant appli-

cation and conversant with the facts and circumstances of 

the case. The statements made in paragraphs .1 + 

are true to my knowledge 

and those made in paragraphs 	-. - 	 are 

true to my information derived from records and the rests 

are my humble submissions before this Hon'ble Tribunal. 

And I sign this verification on this the 	day 

of August, 2001. 

APPLICATJ 

It 
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ANNEXURE— A. 
G0VERThr.1T 0.ASSAJvI 

DEPARTMENT OF PERS0NL (PERsomra,: fA) 
ASSAM SECRETARIAT (CIVIL) DISPUR 

GUWA}1ATI-73106 

L0TFICAI0 

DatedDispur, the 29th April,2000 

N0.ItAI.2j88/188: Shrj M. SrirljvasRao,IAS (RR-1937) is 'promoted Tf6ie 	1Th'3election Grade of lAs, viz. Rs. 15100 400- 18300 - 
P.M. with effect from 1.1,2000. 

iQMI.LL8sie8-A Shri Pradip.4iaziika,I.\S (scs-17) is -promoted 
to officiate in the Selection Grade•.of'IAS, viz. ttS. 1 51,00400-10300/_. P.M. with effect from 1.1,2000, 

__ 	Sh ri 
Officiate in' the Selection 
P.M. with effoctfrom 1.1.; 
ao.i.2Js.c : Shri 
officiate in thii—S—election  
i,,jth effect from 1.1.2OOo 

• N.G.B 
G rãd 

2000, 

Biren 
Grad e 

arooh,IAS (SCS-1937) is promoted to 
of lAS, viz. Rs, 15100-400-18300/- 

Dutta,IAS (scs-1987) •is promoted to 
of lAS, viz. 1 51 00-400-18300/.- P.M. 

Sd!-  H . N • SARMA 
Under Secretary to the Govt.of /tsam 

Memo No.I .42/88/183-D :: Dated Dispur, the 29th April ,2000 
Copy to:- 

I • The Accouitt General 
2 • The .Chair'marj ,- Assarn Administrative .Tiihunal, Guwahati. 

The Chairmari,.Assam Board of Revenue, Guwaflati. 
The Chairman,, LSsam State Electricity Board, Guwahati. 
All Principal ' 3ecretarjes/commjssjQflers & Socretarjes/Secretar'ies 
to the Govt.of 
The Ch1f Electoral Officer,Assam, Disur. 

T. The Resident Commissioner, GOvt.øfAj, .ssam J-.ouse,New Delhi. 5. Th Arjculture Production Cornmisjoner , .ssam, Dispur. 
1.11 Commissjojrs of Divisions,Ass. 
The C:ief Secretary to th.o Govt. of Mghalaya, Shillong. 
The Commissioner & $ecretary to -the Chief Minister,Aesam,D.jsur. 

12.The Under Scrtary to the Govt.of India, Ministry of Prsonnel,P.G. 
& Perion, Dept- t. of Pers.onnel &Tzaining, New Delhi. 

l3.Thc- Under Secre.ary to the Govtof India, Ministry of Personn€l,P.G. 
& Pensions, Career Mana:emerjt Division, New Delhi, 

14.Th Secretary to the Governor of Assam Di;pur. 	 0 

15.The PPS to Chief Minister,Asjn, Dispur. •  
16.Ali Principil Secretaries of the 'Autonomous Councils, 
17.Thc Secretary,0 St;ita Election Commssio, Housef4d Complex,Dispur.  
18.Ali Deputy Commissioners/ Sub-Divisional 0fflcrs. 
196Th PS to Chief 'ecretary, Assam,.Dispur- 
2 0 -The. PS to Addl.chief.Secretary,/sam; Dispur. 
21 .ill PS to 1anisters/ Ministers of State. 
22.Officers concerned, 	 0 • 

	 0 	
- 0 

23.Departmnts concerned. 

By order etc., 

00 	 H • . 	. R1L 	) 	' 

@er1ifiedioe true c.iJ. , nde Scrtary to thGovt.of J3s'Ai 

O()J 

, 	 S 	 - • 	 • 	 • 	 • 	
0 - 	 • 	 • 	 • 	 - 



	
•. 	•. 	:: 	. , . 	. 	-.13 -, 	• 	. 

WE 

Jf 
 

i 	
r

V,
' 	 ,' 	

lI 
I I 	 I 

 GOVERNLtT UI 	It I) LA 	I 

ION 
I 	I 	

II' 	

I 
 QW1 i ç 	PcrQt N, I 'IPq3L 	Gru i A ( 	AND UL tT 	 ILN 1Oi ( RfL(l 1(01 PEONNE L 
I( 	

I) 1RjlI,) 
 

Nw Do t , 	II'J 
, 	r,( Ar i IW)() 

I 

J j 	
1; 	 . 	

I 	
, 	 : 	 •• 	 , 	 . 	 . 	 . I I 	4 	 'c.I1 	 I 	
I 

I 	.LJr /) 	14çr1 	
I 

1\ I 
	 I 	 ' ) 	1cJQ( 	

I 
1 	 • 	 I 	

I 	 • 	

¼,((( 	
I,!?1. 	hlil 	 , 	Ifl 	IX(TCi 	poi 

. 	.... 	. 	
II, 

I I 	 • 	 . 	 . 	 ,, 

••:.; 	L. 	 •., JI(' 	. 	
,., 	 ,• 	. 	,I( ... 	

:: I 	 ...I:?: 	
.,, 	 . 	 .. 	 . 	

.••••,: 

U bQGQ 	 on?.i ) 	. 	tI. 	
•3 • c) f 	A 1 1 II,,III( 	

I 	v 
, ,I'7flCi1rL, 	

Act. 
	) 'thc 	Cntr,1 

/ 	
I \ 	II 	I 	i 	I 	Ii 	L 1i 	, 	

I 	) 	a 	
I 	

I 	

I 
I It* I 1/ I 	

I 
 II IIGQVlflJ(Iahl 	1 tat- 	(Cfls u LOLc,t 	11th the Cc'v 	rrr1tt, A 	 I 

L,oncrned ;:.hrob>, nkes 'ttie fo I 1,owj I 	L\ 	( 	L 	 I 	G1I 	I 	III j 	 I 	
I 	I I 	I 	 I 0 . 	

t?1 	 . . I 
 

I 	I) 	1 	 I 	I 	 I 	I 	 I • 
r,v 	

ç 	'i 	? 	! 
1 	

, 	fl(' Ll 	1  

	

: 	. 	. 	• • 

 

I 	
I I 	I 	 I 	I 	 I 	1Ipi 	I 	I 	 I 	I 	

III I 	
I 

p G::1? Ic 4 . 1IlU;bC11 	t 	l',-Ifldian Adm i ri 	— 
I 	

I 

	

Li 	t 	1 1 $rYi cc 	ç Piy' I 	j 	1 t 1 Ofl(iinfl L 	 I 	II c.

, 	
:  

	

)I\ I I\I 	I ? v 	II 
Ilk lJ\ 	1 	

I 	

4(d7t I 	
' 	

It 

1 	I i 	
I 5 I 	

1hL jf 1 Q ub11 	 I  1 11 	 F)  1 C 

 ON 

 1 Gd 	I to 	' t;l 	 / 	 ,I'I1 1IS(III I 	
I: 	

I\ 	 iMAN 210,
I 	

I 

	

I 	r 	I 	I I 	I 	11 	
JIItI 	II , 	

I 	
l 	I 	 _ 	Ip 	

I 

	

'. 	• 	. 	
: 	td:i 	J 	f1 	't(\11 VO..1: I 	flCV 1 	A 1I , 

1 	
I 	 I 	Y)U 1 	tthii 	j)i 	, 	I 	

OUbr14 ) o  I 	 jI 	
iLho 	1 C) 	t het to Iow 1 	i nc Jirov j o 	 bo ha I 1 

i.
I 	 1 	I 	I 	

j 1 	I I 	
I 	I 

	

I '  1 	 s d dud I 1 fl 1SSO 1) 

	

1 	 •,t,. 	 1, I 

	

1% 	III 	I 
II 	

I 
lii 	

1 IQ 	Nq 	ho 1 	
r I 111 	 IIJtt 	h1 1 : 	Crn 	

r t 

 '' 1 	b 1 	1 Q t 	PP q 1 fl! m( 	0 

Il 	4 	II 	I 	
It 	

I 

I 

	

:7:h 	
.II I. '. 	 • 	- 	I. 

I 	
II 	

I 	H 	 I 	 I I 	
ertzftea! id e true co-J 	

1 	

I 	
I 

Ii 	I 	 t 
I 	

I 	
I 	I 	 II 	I 	I 	I 	I 	I 	

5 	A 	(It II 	I 	 I W 	 4 
 5t Ii! 

	

- 	- 	 I 

Is 



d , 	 ": • 	'•''' 

	

1•___ 	
I 	

7 

I 	
' 	 iIsI 	

If 
I 	 ;i 	

II 	
I 	

tl 

1 	
f 	

'' i 	I 	• 	 ; II 1 I  t  r 	 I 

• 	 , 	 .. 	 . 	 ' 	 I  

	

. . 4 	 I 	 I. 	, 	
•• 	

; 	, 	; 	. 	 , 	 :, I 	
1 	, 	. 	, 

r. 	' 	 If 	 •:• 	 fI 	 t''It.. 	f 	 . 	 ' 	. 

I 	
'f 	

I 	 It 	t 

	

II 	r 	 I 	t 	I 

1 	
1 	 j 	

1 	

•, 	
1 	i 	 t 1 	 ff 

Li 1 	 II) 	 j ' I 	 f 	

f 	f 	 t 	kf 	 I 	 1 	Ii 	It 	
I 	 I i 

. 	 r't . 	u 1 c 	. •. I • ç f•.;•; 	. t) I 	.' . :i: nd i in 	• • 	: • 	• 
f 	

,\thn I fl1 li rAt ) : v 	:9 	fQ g ii 1 a 	)fl 	1 San for 
l:u 	V , 

.• 	.. 

nm 
I 	 f 	 $ f 	I 	 . 	II 	

• 	I L'fI 	It 	Su i 

. . 	: 	 •:' 
;, 	t.'..tVLI.\'• 	 I b 1 	: 	.. 	• 	• 

I 	
I 	 III 	I 	

I I 	 J 'I 	' 	
I 

	

MAY 
moo Apy h. 	°1J 	,GJ%tP 	c • rrj U 1 f 41 4 . I! 1 n cj 	 y 

••: 	:• TIME 

ply 
It 

.. 	
I 	 I 	; I 	

1L1 	I 	 t! 	( •I? 	/ i 
	

•r NQR A) 

	
I 

I.jrid 	bcr; Id ry to t?ho 
	) VO rhino r L cr I nci 

it
: 	• 	• 	.' 	

• 	 .1 	, 	I.' • I , 	I,f 	, 	. 	II 	
I 	 , 	' : . 	I . 	I 	 •, I • 	. 	, 	., , , 	. 	, 	 , .. 

I 	 tI 	 I1IIf 	IJI:IIIIIf 	 I I 	I I J IL 	1 	
• 	 I 	Il1 	

1, 
 

 

All 
. • . 	

- ;c 	

: •:'; :::;?. 
•f . ;. . 

I 	I I 	1 	
L1 4tft 	

Ih,III1 	I 	L; 	
l41 	

I If 	I 	I 	I 	I : 	) 	, II 
	

I 	% 	
I 

I 	: I? 	
\I 	

t 	
,tt1 	4' 	

1 	I 	 I 'I 	f 	II 	t 	I 	I (I 	 C 	
I 	I Vi )3 	

I 	I 	
I 	Q  'I 	I 	I 	

Ii}S\i, 	lIl 
?IIII''IJ 	II 	111 I 	

I 	
I 	

' 	
I 	I 

I 	jI 	I 	11 	I 	II 	 I f 	i 	
It 	

1 	' 	 1 	II 	' I I II 	I 	 I 
J. 

I 	 I 
.... '.'.','.: 	 ,.... 

/ 	
1 	

,I 

 
.I,i 	

I 
''k I 	. 	.,, 	 '.; 	. f f, 	1.,..:,,I 	. 	: ..,. 	 . 	•.'. :. 	I 	 ,t. 	 •I.  

IJ  

	

• ,II 4 ,. 4 	2 'V, 	'.:,:' 	: 	
.1 	

1 	
.1; 	•. 	

. 	 : 	:i: 

I 	 .r 	4 	
I 	I1 	jI I 	 I 	I 	I 	

I 	
I 

	

I 	I 	..'I ,.;%/I.:: ' l. 	 '' 	•, . 	 . 
I 	 44 	

I 

I 	
I 	

I 

I 	
I 

II..,... 	 .,,,., 	.:•' 

I 	
4 	

III 	 I 	 I 

I 	 I 	 I 	 II 

	

I 	 I 
I 	 I 	 I 	 1 

'p 



-. - 	 ANNEXUREC 

Gov'1,1:i1 br 
RT4'T OF 	 ( PRSOiLi : 4) 

A:M 	 (cIvIL) DIUR 
. 	GUT,ITI.7a16 

ç•) 
OJIDRS BY ': GOV1OR 	 : 	• . 

: 	
Dabd.Pi3Ptrj the .1 St jUfl, 2000 1: 

Shri a jiv 1cumr 	I'S ( RR-1 985) , Crc 	Y LO 

the GovLor 	aii, aFtflQnce Dpr1rtrn 	is PO1fldl tciflpQrtrLlY D1C 

until furt1r ordertO ofiCi'b in th uprtirne Scale 

posted as Cor1rnasOflEr 	SecrtrY to the Gott f Assa,nJflfl 

Departrnei I.. 
NO . AAI ;i 3J97J1 I 3-A : ' 1W.: '5araswat Prasad , IS ( F-1 905) , scai r  to 

--*--____ .- .- . _..__., __# 	 . 
Ehe Governor o 	ssaifliZ prompted tcrnpOrar1iY and uti1 :urchr. ordr'acr 
to offlCitO ill LhQ SUpC1t1m( SciIc Of I S and pO3t(C1 13 

& Socrtry b the GovernO3 oC Asani. 
41 On roturfl from 1€aVc, Shri Sumeet JcrU,I 

(Ri1)8) is proied ternporri-iy. atç1 until :further ord:rtoOffiCt3t 

in the• upErtiiC ca1e o:C I'S anc.his serViCeS ar p1acd. at t1c 

dispoa1 áC ti.io W . P T . 	C '.DDirtJ1Qflt. :Or appointlfl(flt as riflOPi 

SecrttWy, od.nd !ütonoflOUS CoUcii, Kokrajhar with oCCC', frifl t} 

dt o•C  

NO i'J 1f!2711 3-C 	3hri L. Rjnjah ,I 4S (RR-1 9 7/4) ,Couimi Loir ( 

seertary to theoVt. f AsStfl, Agriculture DepartflE.nt znd . Princicai 

Secretary, Ioclo1rd hUtOnO11OUS Cottrci1, ICokrjhar i r].iVLDCi OC the 

char 	of j3odoiald utonoifloU Courcil with effect from th dàtc o f  

h\nding 

 

over e1rfSa. 
Sd!- jji: T3 iC.GOH 1 IN 

, 	'3 crctary to the Goverimant o.0 	sam 

Mcrno N. U.13/97/113D .9 D r 1Cd 	r Dipu,th 1st June, 2000 

Copy to :- 
I Tiw 	counteflt Geneia1 ( 	) ;\sam ,M dainaO ,)3eltoia , 

2 The Clii'Ytr 	sszun 	 Tr1burl, GuwahC3Li. 

3 rj 	Chtrrrir, 	san soard of.' Rvettuo, Guwih -'Li. 
The Chairnn, .ssrn 3tate '1ectricity Board, Guwahati. 
All Pri.ncip.'il Scretari€ :/CommissiOflerS & 
to -tiica Govt ot. 
m Chif :lectoral ofior;Assam,DiSP 	 . 
The R,sident Comis3iofler,G0Vt.0f AsSeXfl, Assarn HOUS2,NQWh). 

•. The AricLitUre 
9 	L1 Con 	3LOrLorS Of lDJvi3ioflS,i'SSam 

1 )Thc C1ii ..crLrV to the 	of 
11 . The ComrnisiO1e1 & 	cretary to th Chi,eI' Mthistr, Aii,PPU1'. 
12.The Under' SccrLtary t ti Covt of Ir1dLa 	

nistr of ronCL b  

P.G.9Lrs1oAS, Deptt of Peonfll e Trai ng,NW '1U.i. 

15 
The TJzdx' 3crcry to Lhc Govt of Inda,I4i.fl5trY or pror1mJL, 
P.G.c< P.nci. is, Career 	emcnt Diviiofl,NCW  

14.Thc SccrL.ry 	LbGovnbr_of_/5m,D1GPu 
15 	 12 y 	L L1tt1VO 	nh1y,1SPUr 

16.The 	to Chff Minitr,j'5m,P 1SPu 	•. 

17,AJ-1 Prinipi 	 of. th AutonOmOUs COL1flC1i. 

13. The 	
ci et:iry ,ate 1cction Conims si,o , ouef ad Comp1X,i3Ur'. 

All )Jpu U Coi n3ur/$ubDV1Ci0fla- 0. rfcer 
Th PS to CItf ecrctary/P.ddl. Qicf Scr&rYfl 13Pt 

21 .4U1 P to Niii.sters/ .MiniterS of Stt. 
. 

23.DQparLtic nc. cc'rno1. 	 By order LtC 

(  

, 	•• , 	1 	• 	
Urci.cr Sucrtry, t¼J 	-Govt.or' ,3ZJfl 

1ertifzed to &e true c.pP4, 

•1 



tho. Govc-rirnent of Asarn 
I'. 

If 

16 

, 	 . 	. 	oi 13L3AJ4 ._y 	• 	 ]JEPARTMiNT OP  . 	
ASSAIVI SECR1TARI&T (civit) p  :r . 	

CiU1'Jjj!ATI- 781006 

	

.. 	. 
. . 	

ORDERS BY ThE GOVER1oR 

. 	. , 	Dated Dispur, the 1t June, 2000 

NO . MI 16j97/1i 4: In continuation or Govt, Notific:ionqo A/J 18/ 
and 1eLLcr No. MI 15/2000/2 rld 31 5.2000, 

Shri Rajiv•1(umar Bora,IS (RR -1935) is deen1(:d to havc bipromotod 
to orficiate ternporariiy. in the Supertime Scale at lAS wIth c.ffec;t 
from 2 1 'l2.99,oi w1nc1tclate his junior,Shri 14.Harc'tz11n ,I S (r6 -1 985) was proniot- ed. 
N0.MI.1CJ97J11LoA: In colltlnuat)on of Govb Tottfi ccion F3o.1dI.18/ 

dcV'6.2OOO and 1.ettor' Uo.ia\T. 15/2000/3 rlciLeo 31.5.2000, 
Shri SarswaLi 1'xasid,L.'1S (RR -19n5) Is deemed o 1ivo beeii prornotccl 
to oficit, stemporarL1y 1flf the Supebtrn' Sa1c of ItS i.th e J ec 
from 21 12 .99 	dt li 	juniór,s 	 ru-1 9fl 5) 

' 	 • '. 	 ,-( 	
: 	.. 	

. 	. 	
; 	

r. : :• 	• 
f : 	• 	. 	-..,, 	. 	.--. :uo.iu 1 8/97/1 14-13: In continuation ,oI Govt NoitcL1on IJo.,I.18/ 

Shri Surnoet JoraLh,I S (RR-19fl5) i Cler'mExI 
to have b(fl 2.rOuo:td.to• •o:Nioin:t •ternporarjl in the . .Supertini $c1 
of I'%S wi1i 	CCcct fro'n 21 .12 99, on whc'1i d::i -te - lhis ijuriior, SlirL fle 
Marwoin,i: 3 (tj_1935) was ProinoLod. 

DP fl K,00VJN 

I 	

I 

I 	

I 	ScrcLary o the Covoriincr 	cC sirn 

Memo io..VI.10/97/114-C ': Dated Dispur,the lstJunu, 2000 
Copy Lo :- 

1 • The ccounLnt Genr1 (J) ,Ass arn,M 	 o Lt-28 
2. Th Chairman; Assthn drninistratie Tribuna1', •'GLIhati. 
3, The C)miriwin, ,.\sam J3ord of rvcnu, Guwahtti 
- The Chir- Asarn state MectrcLty Board, Guwth'Li. 

5 All P r i n c ,  I pa scretr s/Comtntsjonrs ' Sacri ii3/ 'rPLrtPS 
to Lh 0 Govt.ot /sam. 

. Tha Chief lloctoia1 0ffcr Aai,Dispur. 
The RQsident.Comrnjssjonr;rJov -t. of Assam, Assaih House; 1Jo! De:1.hi. 
Tho Cricu1ture Production Cornrnisiotcr, s m,Diu . 
'11 Comnuoners of D1v1s1c -is,Assatr14 

10.The Chief Socr.ry, to the ovb of'1Mgha1ay,Shiflon,;. 
11 .Thc Co't1riisidridr 	S@crot - ry to the C1af Mini3L - r , I's ctrn,Dtf3pur e  
1? .The (Jndcr S cr.tiry to Lht? CiVL of Indi,I4i n1. Lry of Fcr'oiino 1, 

	

h Pe."ns'lori i' 	Career NnenenL Di.vision, TIcw D"Jh. 
13.Th e Undcr S.cr?tary v the Govt of Inçia, Tttnistrp of ,Prtrnr L,P C 

& PenS.Loi, DepL -t of Pronne1 & n1¼r41r1ng , Now DclhL. 
1 4.The Socrt.ry to the- Governor ofAssam,Dispur. 
•15.The 	crtry'.AssarnL,eijsiatjve Assernb].v, Dis. ,  ur. 
16.The PPSto -.Chif Minister,Assan,Jjpur. 
17 .i1 Frincij.i1lSecrtarje ; of the TAutonornou s Counci.'J. 

.SubDiionL0f 	 - 
11 9. Th c Sor:tary , State .Eirc tion Cotirnision, ousfod Ccn:ix , 
20, The PS to Chief SGcretary,Assam, Dispur. 
21 rTh 	 SQcretary,Assam, Dispur. 
22.A11. P to' Miiister/ Miristers of tae 

24Dpart1nitoncErnd, 	 By order otc., 

- - 

	

,( 	• 
1 1 Under Socr.t'ry, to  

: 
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01 AAJ 
OF 	ERQ?17J'L C PFSON.1FJ, : A) AS!

- 	
AM 	

(CIVIL) 	S:P 
781006. 

ERNOR 
.'l'IFICATION. 

I 	

DLc Dipur, the 70th p, opL /200c), 
'.I 

.Di 	
t''%Jl(ar'sanjQy 	

(PR35) ' rc 	
Corpo 

r 	
tj 	uw1• LI .:L 	ilOw(1( Pomo 	Su 	I 	Sca';Jjth effect;fr 	the ate • T. omotonof hi  

regular line. 	 SupertjmeScje on the •. 	. 	.. 

t 	 I 

On 	
Yersio rr,om(1de.puQ11 

KUnr. Sanjoy., ishna,i 
I 

wfl get the ben 	LofloL 	
Oi 1iI Ip 	 p-rLime  Sc1e with r 	ti 	t'h dat. 	

of his j,UnOr to Supertim,sCQ. oil, the ragUlar line Under ul 

	

the iis 	 (h) (y)ril. 	 (S)  

No.I 119/97/119 - 
A. 	'

hr Jp Skja,IAS (Nofl-SCS_1905) 
Menther, Assm ord''or Pe'enue is promoted temporarily ar

ld 

	

uri 	
orders to offic'aLe n the Supertrfl,Sc1, Of 1/ 

with Ccj_ L*rom the ct OLLOJ(JJ)ç I  ovcr hrcje ' I  

..'.•,'C.:i(;•L 	 ••••, 	 . 	. 	• 

On pro Oton0 the Super 	C]C, he wil) coril Inr 
to hold the post of Member Assm 13ord. of ReVenUe, CUw&hat. ..................................... 

Is 	••.• 	I- 	 - 

d/• ]3.K4Ghi, 
.Sectary 	the Govt of 

Yw 	 PersonnelDejrLrnciL, 

Iemo.No.18/97/119DLed D.isp.r, the 28th Sept / 200. Copy to, - 	 V 

The Accouh 	çnr 1 ( ME) (Idfliç;non Ciiw ih 	-2 P 
Shri L.sirgh,DpuLy:AccpuflflL Gnerl, (Iflfl.),)(,fljii, 

The Chirmn, As Jtn;5ciIflInitr1(.tvo . T 	, 
The Ch 	'fl&1 fl,1ssutfl0jr0 OL I<cviiuc, Cuw t!1tt 

x - 

• • , 

@eriified to le irue copy. 	. 	 .• 

I 



AFX1J!E £ 

iDJrcT or. PJRSO1114JL (PiasoNiL : A) 
AS$AM SECRE'L'AiUAT (CIVIL) DXSOR 

• 	
s.. j 	;j, 	 GUWAHATI 	7 81 006. 	 •... 

. 	 - 	

• ..i •(!•t• 	 ';. ' 	
: ,, , 	 j 	:r 	' 	( 	' 	) J!. 	• . , 	-• .• . • 	• 	

•. 	.. - ,- . 	., 	OBDERSB, THE1rGOVERNOR ç_., 	• {; •• 	; . 	... •- 	 ! C•.4 	• 	, • J11r. 	•__.-_ ____ 	.•___— . — 	-••-- 	• 	. 

,i1?I2rr ) on I 

	

h1 	
j , j 	'ir 	' ii' •,5i j& Ir' b•z' 	rr:r, 'i 	I 

	

(•l; ei ) I 	b ' F •r -'- -' Dated Disouz tru 24th October, 	000. 
• i 	 • 	. 	 . 	 . 	. 	 I 	5 	••• 	•• 	• 	II 	j_,. 	I 	 •I 

No.AAI.28/2000/3 	• 	: . Sri Ravj. Kapoor 1 . lAS. (R-8ó),'Project Director 
(1RIASP) , Guwahati and 

LCI  Sercary o,. -the £avrnrnent : Of :Assam Agriculture 
Depart e t • is. prouiotd . temporarily.,yço officiate 	I Supertjm 	Scai ; 	) &• t: 	• 	ffcV,? 	(.•. 	f) . 	•••l 	• I.,. 	_..; 	. 	• .1 / . •• 	 •... 	 _ 	 • 	 . 	 . . 

. 	
of . Jf S , and 	

& '! SQcrttarv 
coo to th 	ovci nmcnt of AsarnAri" 1  r,uparmt r.th deal with the 

matta 	relating to. ARiASPwjt effect, from. 	j4ato of.takinq.•! over! charó 

	

JT 	1rrq 	r 	 I 	r 

.H: 	 IM(SCS86), Socretary to 

the Govarrment of Assam Pexsohnel S'czetrixt Admin1tration & General 

minitrationv Dptti , ciii promotcc1.tomportry to"offlcirth in' the Simrtio 
$ S Ivy  

Scale of lAS nd is otdas Comm isJ.'incr & Soc rtry to th Govornent 
• '• 	sr.vl'I,:. 	. 	: * 	.. 	.i. 	.• 	. 	.• V . . 	• . 	- 	•. • 	of Asscm, Prsonnel Srôtarjat' Adminji;tratjon nd G:.neral Adrniiistration .•.•..-••' 	• •V ' 	• 	••• 	..0 

	

.-c..r?.*FU 	.'.'f'r.sr'a 	.. 	.I•• 	- 	• 	• Deptti. with 	ffect. fro.th ..dt. ..........tking over cirr, 	. .. 

	

U 	'1 	't 	IJrJ11% 	V t.cX 	s.jj r 	I 	I 

No AAX,28/2000 f3-3 Bro-h,1  Scr?tryth 
the GovrnrflLnt of Assarn, 'lJone r1ttiral B'rd$ Ar.-ts, PssDrDrt,Infor'iptjofl 

& Public Rlat16nq tnd Soit & 1 Yoiith 1)op1ti is promotc'l lorntornrily 
rv 	r 	 I 

to officrto in the Supertirna Scl of lASnd i posted is Commxsionr 

	

'1 	V 	• 	(. ri.. 	 •• 	. 	. ., •. 

	

& Secretary t6 the Government o! Asa1'i, ilojn , Pohtjc*tl, 	order, Ares, • $S.• ¶ 	•.. :I_ 	. 	- 	h5_.• • . 	- . 
Ps sport Infortntjon & Publiccltjons rd$p.pi-t 	. ,outh W$).Lrupp 

with affect from the date.of hking o1cr chrg' 	- . 	 .; 	• • 	. 	. 	 • v 	• 	• I , 	 • 	• 	. 

	

ç • 	- 	•'.••• 	• 	 • 	cç.. 	• 	. 	• 	• 	. 	$ 

Jhs.vr 	•. 	 . 	• 	. 	. 	. 	. 	• •. 	,,., • 	••.; 	. 	. 

	

• 	
'Sdl- H.N.. Sarui.i, 	. 

- - -•--.........tinder- Sccr2t3ryoth---Grw,rnme11t---osm 
Perorml (A) Dp'rtrnnt, . . 

Di'our. 

	

.5 	.• 	.. 	. 	• 	•, 

	

:. 	 ; 	! 	• 	. 	Contd.,. 2. 
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( 	' 	 •: 	'• 	• 	 , 
Memo No.AAI.28/2OOO/3- 	

t s  )t 	 Dptod Dicpiir,the 24th Octbr,OOO. . 	 . 
• Copy to : 	 . : 	•• 

The ICcOuntrnt Gnrrd(&E) , Atrn , 
2 	Sri L. Sirnh, DcputyAd&inHnt' GnrJAdnn ) ,Aam,Giiwhti-28. 
3 	£h Chrmn, Astni 	 Guwhtt, 
4 	The (hirm-tn, Assarn Board of Rventze, Guw-1rti. 

, 	Ph.Chaiin 	 .tC' 1  Electricity Board , Guwahati 	' . 

6. 	1111 	Prixiclpsd • Secretaries/Com!ni1sion€*rs . & 
c 

 

'ri7t, 'rhe   

8 	'Th Izsdcttt  Conirn1di'6rer Govt 	A,Assa 'L3hawuj , NV Dolni 

" Avr 'Diiur. 
1oJ 	LA11 	 ' IiF 	•\\ Ft 	 I 	 4 

.. 11 j0V 	0 	e  h ava Shililon, gy  
17. 	Thc Omm1bxoner & &ct.ry to the Chief Minittet, As 

13 • vi 'rho Undor 'Secr'tr tol tEo' dovernront f Indi'i, Ministry f pj 
1T 	 of Prspnnl. &c'T-untng ,i ow Dr1bx • 	r 

\ 	10 	nnnt>of11ndi; , :Ministry biPershnhi, 
P.G. & Penion', Crer Mnctonent ))lvihion, t4tw Dc1i. 

i5. 	fho Comrir. & ocrct'iry to th 3o'srornor qf Asstm, Dxsrur. 

£6, 	£k Scrctary, Ar$sam Ligishtiv I 6crnbly,.EUsour.: 
17. 	The PPS to Chief Ministr, Assrtrn, Disp'.ir. 

ifl • 	All ?rxncip.1 Soci ot?çis 	Atioiis Count-lb 	 \I 
. AU bputy 

1 ir 	 4 	Idt 

O. 	All Heads of Departments/All D2prtflents of Ass.m Socetritt." 	1 
r 	 $OrrOT 	- 	 iwc I 	zi C'c.4 	;f 	;I 	' 	., 

21. 	rho Secretary,. State ilect1on Cprnmission Asrm • 	 .- 
ii' 	) 	 Ij 	 f 	fl1J' 	('RI 	I$ 	)' 	

, 
" 

22, 	Tho Douty cDlrector, :.'\s 	Government. Pris, 
rq Guwihti-2r foi 1 ubflcjon 	th' i tifction 

l 

- The P.S. to Ciie Sc 	 t 	
fl I 'I I 	-, 

Tho P.S. to Addi. Ci ief t 'S rot 	 Dxpxr. 
 

IU1 PS to Ministers/Ministers of 'State,Asam.. 

26 	Offror concerncd. 

Ooprtrnont' cori nod  
W.7i 	(  

Tho1 hzJr, Amnm 	crctirtht(C) Dthpur. 

S V' order et6. 

' 
• 	;i-.1 f 

(H.N. Sz.rm ) 
LJndor.  . Secretary to the ( 32ovcrnmemt of Assam, 

Porsonn.3i '(A) Dop&rtiient..-• 

/ 



• 	 - 	ANNEXURE_F 

No.I3DTP/Service mattersI/2OOIIi 	 Datcd: 28Lh June 2001. 

From:- 	Shri Biren DuttajAS 
Secretary to the Government ofAssain, 
Health & Family Welfhre and 
Panchayat & Rural Development Department, 

Dispur. 

To 
The Commissioner & Secretary to the 
Government of Assam, 
Personnel (A) etc Department,. 
Dispur. 

Sub:- 	REPRESENTATION 

Sir, 

• 	
I have the honour to inform you that I have completed 14 (Fourteen) years 

of se'ice'in the lAS Suice January 2000 Iliave'bcefl in th Sclet1?fl (tade I have 

• 	 learnt that there are 6 / 7 vicancie in the Super Time scale. Jniew of'the .aáncies, I 

request you kindly to promote me to the Super Time scale. in this conuectiOfl I beg to 

state that last year also (2000) officers have been promoted to Super Time scale after 

completion of 14 years of service. 

I will remain grateful if my representation is sympatheticallY disposed off 

at the earliest. 

Yours J.'aith 

 DUT[fA) 

@ethfielt. Ic true c.j. 



--°'-ó?/- 	ANNEXURE-_4 
( See Rule 42 ) 

• 	 IN THE CENTRIL ADMINISTRATIVE 'TRIBUNL 
GUWHTI BENCH 

2::: GLJWAHTI, 

PR SHEET 

•A PPLICTX'No. 	 br 200 ) 

APPLICNT 
 

RESPDENT (s) 	k.. 

	

DVCC,TE FC( APPL1cJI1() 
	S. 	 . 	'SeA>.. 

) 

AOt/CCrTE F(F RF..SPIJNDENT(8) 
 

Noth øf th Peg Lstry 	
•( the Tribur1 

dated 

-- - 

801  

Heard Mr. B.K.Shaa "learned Sr. CO 	I 	counel• for the applicant. I 	notice to show caua as to 
why the aoljcatjon shall not be 

Rdtu 	1sb) I2 weeks. 
• : 	 Hr. I3 .C.Pathak,;lerned dcaj.C.o, •  

	

); I 	C4 accepts notice on 	 of reopon- 
dents ZO01 and Mrs. M.Das accepts 
notice on b.thalf of respondents floa. 
2 and 4. NO counsel for the Meghalaya 

List on 2082001 for anissjon, 

T< 	...... 
• 	. 	 • 	 . •. 	

. 	 • 5d/f.1E113R (Rm) 
'1on 	(J) 	 . 	 .. 	. 	. 

•c:;, JfJ!1('T( 	1zrc flrr; 
Adm4hisrrativs YTib u rmn  

• 	 • 	lt•i.•:;. 	 . 	 • 	 •• 

• 	 • 	 • 

: Certijid 101e. frue CON- 
• . --"••; ••••• . 
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In 

in the Central Administrative Tribunal : 
Guwahati Bench. 

O.A.NQ. 319/01 

In the matter of O.A,NQ, 319/01 

Shri I3iren Dutta, 

•e........Applicant 

ø Vs 

Union of India & Others 

•.........Respondena. 

AND  
In the matter of 

Written statement on behalf of 

the State of Assam (Respondent 

No, 2) and Secretary to the 

Govt.of Assain, Personnel (A) 

Department (Respondent No.4) 
in the above O,A,to. 319/01. 

Written Statement on behalf of the Respondent 

No. 2 and. 4 ). 

I,. Shri Hirendra Nath Saria, Under 

Secretary to the Govt.of Assam, Personnel (A) 

Department, Dispur, Guwahati-6, do hereby 

solemnly state as follows : 

Contd.,... 1 P/2, 

VA 

S 



'S 

rff\ 

1, That I am the Under Secretary to the 

Govt.of Assam, Personnel (A) Department. 

A copy of the application of the a.ove 
w 3oXL,M  

case has been served upon. ± perused the 

same and understood the contents thereof, 

I am acquainted with the facts and 

circinstances of the case. I do not 

admit any of the allegations/dYerments 

made in the application which are not 

supported y records. Any statements 

which are not specifically anitted here 

under are to be deemed as deid. I have 

been authorised to file this written 

statement on behalf of Respondent 

2. That in regard to the statements made in 

paragraphs 2 ,3', 4.1 0  4.2 and 4.3 of the 

application, the answering respondents 

has no cQnment to make thereon. He, however, 

does not admit any-thing which is not rne out F 

by records, 

? 3 9  That in regard to the statement made in 

• 	 paragraph 4.4, of the application, the 

answering respondent states that it is 
"I  

not correct that Shri M.C.Jauhari was 

selected for promotion to lAS a].ongwith 

the applicant. In fact, Shri Jauhari is 

a direct recruit to lAS of the year 1$7, 

while the applicant was appointed to lAS 

by promotion on 1-11-92. 

COfltdi,...eP/31 
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That in regard to the statement made in 

paragraph 4,5 of the application, it is 

stated that all the 3 officers namely 

Shri .S.Rao, lAS, Shri P. Hazarika 

and Shri N.C.Barooah , lAS are the 

senior to applicant. Further, it is not 

correct that Shri M.S.Rao, IS is on 

deputation. In fact, Shri. Rao, lAS, is 

an lAS officer under the Assam Meghalaya 

Joint Cadre and at present is serving in 

Meghalaya wing on the regular line and 

not on deputation. It is not a fact that 

Shri Rao, lAS and Shri Hazarika, lAS, 

are ineligible for promotion to supertiie 

scale on the ground that both the 

officers are serving in Meghalaya, on 

deputation to the Govt. of India 

respectively. In fact, none of the 

officers of 1987 batch including the 

applicant is eligible for promotion to 

Supertime scale. 

In regard to the statenEnts made in 

paragraph 4.6 of the application 

the answering respondent begs to state 

that as per the Govt.of India's earlier 

guidelines, lAS officers became eligible 

for promotion to Supertime Scale on 

ccmpleti'on of 16 years of service, 

Subsequently an anendment to lAS (Pay) 

Rules was issued vide notification 

NO.20011/l/99AIS(II)A, dated 5-42000 

5 10  

Contd... .p/4, 



whereby the .eligibility criteria has 

been laid down to be completion of 

16 years of service calculated from the 

year of allotment. Hence, in view of the 

latest amendment the earlier guidelines 

in respect of eligibility criteria of 

16 years of service for promotion to 

supertime scale stand nonexistent. 

Further, as per the said amendment to 

IAs(Pay) Rules, prior approval of the 

Govt .of IncUa is required for promoting 

lAS officers to supertime scale before 

completing 16 years of service. 

j ck_~~ 

13,  

6, That in regard to the statements made 

in paragraphs 4.7 and 4.8 of the appli 

cation, the answering respondent has no 

comment to make thereon. 

That in regard to the statements made 

in paragraph 40 of the application, 

it is stated that the officers who were 

promoted to supertirne scale are seniors 

to the applicant. Hence, there is no 

question of dirimination, 

That in regard to the statement made in 

paragraphs 4.10 and 4.11 of the application, 

the answering respondent begs to state 

that it is not correct that 39 posts/ 

vacancies are available in supertime 

scale. It is stated that 19 cadre posts in 

aupertime scale are avaIlable under Assam 

wing of the Joint Cadre (Annexure-I), 25% 

of 88 (senior posts under State Govt.of 

Asam ) ,osts i.e. 22 posts are specified 
Contd,..P/5. 
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for state deputation reserve. The 12 

posts (AnnexueIi) are held by lAS 
) 	

officers on deputation within the 

State and these posts are counted 

It 

	

	

against 22 posts under State deputation, 

reserve, However, sometimes in the 

interest of Public,1  administrative 

exigencies and cadre management of lAS 

these 12 deputation posts may be held 

t by officer of other service(s), some-

times any of the deputation posts is 

allowed to be held as additional charge 

for the said reason. Further, it is 

stated that the creation of Ex-'cadre 

posts in different scales of lAS is 

permissible to the extent of the 22 

num)ers of posts under state deputation 

reserve minus the number of officers on 

State deputation/Inter State deputation. 

Therefore, as per rule, 10 ex..cadre 

posts are permissible in different scales. 

Even if all the 10 posts are created in 

superti.ine scale, the total nunber of posts 
LA*,  

in the,1scale, cadre and ex.cadre taking 

together, restrict at 29 but not at 39. 

Immediately before promotion of Shri R. 

Capoor, Dr.J3,K.Gohajn and Shri M.I<,Barua 

27 officers in super time scale were in 

position. Out of 27 two officers namely 

Shri A.Jain and Shri L.Rynjah were promoted 

to the scale of Principal Secretary, On 

promotion of Shri Ravi Capoor, T)r.B.jc. 

Contd. . . 
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Gohain and Shri M.K,Earua the number of 

officers in super time scale rose to 28. 

Thereafter one officer, namely Shri KJs. 

Mittal,1A5 went on Central deputation and 

2 officers namely Shri N,C.Barua D  lAS and 

Shri D,C,Barman, lAS, retired. Again Shri 

M.G.V,K.hanuIAS has reverted premat ur!ely 

and on his reversion the number of offiers 

in supertirne scale stands at 26, which has 

again come down to 25 as Shri A.K,Thakur, 

lAS has recently been released on Central 

deputation, Shri K.D. Tripathi, lAS 	ince. 

reverted from Central deputation 	and 

with his reversion 26 	officers are 	in 

superti.mescale now in position. Reversion 

from Central deputation of Shri K.D.Tripathi 

lAS, Shri R,YadaV,IAS, Shri D.Jhingran,IAS 

andShri A,Chaturvedi, lAS due in this year 
'S S  

for promotion to supertime scale. They are 

senior to the applicant .ircluding two other 

officers serving under the Govt.namely, 

Shri Cj. $arma and Shri T,R,Dey 0  As 

accommodation In super time scale is required 
. 5 

for the officers coming fran Central 

deputati.oh, there is no scope to 'promote 

any more officer. 

The photocopies of the list of' cadre 

posts and list of deputation posts are 

annexed herewith and marked as annexure-I 

c 	and II respectively, 

/ 
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9, That in regard to the statements made in 

paragraph 4.12 of the application, it is 

stated that the applicant's representation 

dated 2e-4-2001 is under examination, 

That in regard to the statements made in 

paragraph 4.13 of the application, the 

hunile answering respondent beg to state 

that as per amendment to lAS (Pay) Rules, 

promotion to supertine scale can be made 

before completion of 16 years of service 

only after obtaining approval from the Govt. 

of India. Further, it is stated that in 

view of above posts/vacancy position, as 

mentioned above, the state Govt. is not 

in a position to promote the applicant 

to super time scale. 

That in regard to the statements made in 

paragraph 4.14 of the application the answering 

respondent has nothing to make comment on 

it as that matter is suJjudiced/pending before 

this Hon'ble Tribunal, 

12, That the answering respondent respectfully 

submits that none of the grounds mentioned in 

the application is valid ground of law and 

the application is liable to be dismissed. 

And I sign this affidavit on this 3 

dayWi,20O1 	9uwahati. 

j7LjIe4t)zj  //tk'v)t9 

• 	 Deponent. 
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SH. B1REN DUTTA 	 ..... 	 Applicant 

Versus 

Union of India & Others 	 Respondents 
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Index 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL1, 

GUWAHATI BENCH 

GUWAHATI 

ORIGINAL APPLICATION NO. 319 OF 2001 

SR BIREN DUUA 	 Applicant 

Versus 

Union of India & Others 	 Respondents 

N 

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO.1 

MAY IT PLEASE THE HONBLE TRIBUNAL: 

At the outset, this Respondent, submits that the applicant in this application 

is praying for the following reliefs: 

To direct the Respondents to promote the Applicant to the Supertiine Scale of 

LAS. 

To grant all consequential benefits upon granting the relief above. 

Cost of the application. 

Any other reliellreliefs to which the Applicant is entitled to wider the facts 

and circumstances of the case and/or as may deem fit and proper considering 

the facts and circumstances of the case. 

2. 	This respondent most respectfully submits that guidelines were issued for 

promotion of lAS officers in different grades on 27 0'  December, 1975 (Annexure 

R-I) where it was laid down in para 111(2) that an lAS officer would become 

eligible for promotion in the Supertime Scale on his completing 16 years' service. 

These instructions were reiterated in March, 1982 also. As these were only the 

guidelines in the fonn of executive instructions having no statutory effect, it was 

found that many State Governments were not following the same and were 

promoting their LAS officers in the Supertime Scale before completion of 16 years' 

service. With a view to plug this loophole, the lAS (Pay) Rules, 1954 were 
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rmally amended vide this respondent's notification dated 5.4.2000 (Annexure R-

III) and the said 16 years' service condition was given a statutory effect by 

formally incorporating the same in the said Pay Rules. This amendment says that 

"no member of the lAS shall become eligible for appointment to the Supertime 

Scale before completion of 16 years of service calculated from the Year of 

Allotment unless prior approval of the Central Govt is obtained for making him so 

eligible before completion of the requisite length of service in public interest." 

Prior to this, on 28.03.2000 also, this respondent had reiterated the 16 years' 

condition for promotion of lAS officers in the Supertime Scale, by also laying 

down, inter-alia, that grant of promotion in this grade would also be subject to 

availability of vacancies in this grade. The letter dated 28.03.2000 is marked as 

Annexure R-II and the relevant guideline is contained in pam IV, Annexure-L of 

this letter. 

3. 	It would be evident from the above that it is only after an lAS officer serving 

in a state cadre completes 16 years' service calculated from his Year of Allotment 

that he becomes eligible for promotion in the Supertime Scale of his Service. The 

State Governments are now left with no powers to themselves promote their lAS 

officers in this grade before completion of the requisite service unless this 

respondent in the Central Govt. is approached for relaxing the said condition for a 

justifiable reason. Despite the said position, however, it has been contended in the 

present O.A. that the other respondent, viz, the State Govt. of Assam, are still not 

following the said condition incorporated as a statutory rule vide the notification 

dated 5.4.2000 (Annexure R-IIl) and have been promoting their LAS officers in the 

Supertiine Scale before completion of '16 years' service. The State Govt. has 

1promoted its 1985 batch officers in June and September, 2000 when the officers 

//concerned had put in only 15 years' service. Their 1986 batch officers are also 

found to have been promoted in this grade from October, 2000 when they had only 

14 years' service to their credit. This entire action has been done without getting 

the prior approval of this respondent as required under the above stated Statutory 

Rule. This action is therefore irregular and needs to be rectified. This respondent 

has as such separately taken up the matter with the other respondent, viz, the State 

Govt. of Assam, for the needful. The Accountant General concerned has also been 

requested to make recoveries of overpayments from the officers erroneously 

promoted in the Supertime Scale 'before completion of 16 years' service. 



Taking a cue from the wrong action taken by the other respondent, however, 

the applicant in this case has also demanded promotion in the Supertime Scale 

even though he belongs to 1987 batch and has so far completed only 14 years' 

service. In his support, he has stated that promotions in the Supertime Scale are 

vacancy-based and since vacancies in this grade in Assam segment of the 

combined Assam-Meghalaya cadre of the lAS are available, he should also be so 

promoted like the 1985 and 1986 batch officers serving under the Govt of Assam. 

As submitted above, the action of the Govt. of Assam to have promoted their 

1985-86 batch [AS officers in the Supertime Scale before completion of 16 years' 

service was totally irregular for which this respondent's prior approval was also not 

obtained as required under the notification as at Annexure R-IIL. This Respondent 

has already separately taken up the matter with the other respondent for cancelling 

the promotions of 1985 and 1986 batch lAS officers of Assam before completion 

of 16 years of service and the A.G. concerned has also been requested to recover 

the overpayments thus made. There is thus no question of this respondent agreeing 

to the request made by the applicant in his present O.A. and to agree to the grant of 

promotion to him in the Supertiine Scale before completion of 16 years' service. 

The applicant having 1987 seniority, would become eligible for promotion in the 

Supertime Scale only in the year 2003 and that too, if vacancies are found to be 

available in this grade at that time. 

It is also submitted that the applicant in fact has not challenged the validity 

tlI(s Respondent's notification dated 5.4.2000 as atAnnexure R-111 whereby the 

16 years' service condition has been laid down for promotion of lAS officers in the 

Supertime Scale. He has merely contended that since the officers working in the 

Assam segment of the joint Assam-Meghalaya cadre of the LAS and belonging to 

1985 and 1986 batches have been promoted by the other, respondent in the 

Supertime Scale before completion of 16 years' service, he should also be similarly 

promoted in this grade before completion of the requisite service especially when 

vacancies in this grade are available. This respondent has made the necessary 

submissions as above and the other respondent would also be making necessary 

submissions before the Hon'ble Tribunal in this regard whereby the contentions 

made in the present application are to be opposed. 
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7. 	In view of these submissions, this Respondent reiterates that there is no case 

for agreeing to the request made by the applicant for promoting him in the 

Supertime Scale of the lAS before completion of 16 years' service calculated from 

his YOA. His YOA being 1987, he would become eligible for this grade only in 

the year 2003, and not before. There are no merits in his contentions and the 

Hon'ble Tribunal are requested to kindly dismiss this case with costs. 

New Delhi 
Datedj a-November, 2001. 

Ministry of Personnel, Public Grievances & Pensions 
(Department of Personnel and Training) 

tA", M6ItAij 

Under Secretary 
;rri aft 	D 

c. of Petnj.j &Trg. 
Venfication 

PC 

I, Y.P. Dhingra, S/o Late Sh: Thakur Duti; at present working as an Under 

Secretary in the Ministry of Personnel, Public Grievances and Pensions, 

Department of Personnel & Training, do hereby state that what is stated above is 

true as per mformation derived from official records. 

Verified at New Delhi the £1 wDay of NOvember, 2001. 
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C onfidenti 

Ib.11OO/2O/75l3 (Ii) 
Government of mdi a/Pharati .Sarka 

Cabinet Secretari at/antrinanda1 $ achivalaya 
Departrcetit of Pars oimel : Adr,iniStratiVO eforms 

(Iarirtik Aur Pra.shaS nih Sudhar Tib agh) 
.t .•. 

27th T)eceiher,i9?S. 

To 

S hr j 
Chief Secretary to he 
Government of 

Subject:- Indian AminitatiVe ervicC - promotion to 
the senior scale and the suPer tii:ie scale - 
guidelineS regarding - 

.. • 	S S 

I am directed to say that the uestiOfl of. setting 
up of a suitable machifl.rY and forrrnlatiflg jide1ifleS for 
solecting the nariberS of the Indian AdmifliStrati3 ThrViCe 
for promotion to the Senior 3ca1e, Seloction Grade and the 
Super time scale has been under the casid0ratiom of the 
Oenta1 overnmeflt for some time nov. It has no been 

decided that S c reening Comri.ttO3S should bSCt upand 

guiclifl3S, 
as in the ann3.irG, should ho follolled by the 

State Gov3rOfltS in regard to the promotiOn/S0l ti1 of 
memerS of the Indian AdmifliStrative ServiCe to the vsrilS 
grades of the ;ScrviC . The action taken by the 3tato 
Government in regard to the setting up of the 5creoniflg 
ommitt30 ctc. may ho comr1flicat. to this Department in 

due eirsO. 

2, 	TheSe instraCti°flS arc in sujDC SOS on of the 

-in struCti0 	contained in the 	0. letter Io. L/92/G5'°  

dated the 19th November, 1966. 

AcQ'JiL ) 
J1'R SCPTAR TO TI GO 'PT1..?TT 0 INDT11.

io.11O]I70/75T3.( Ne Delhi, dated.27th Dcc., 
1975 

Copy to:- 
1. Shri 

Secretary to the G o verflr1011t of India 

L11n5 stry/DoPart 	of: 

2. The stab1iSb1du1 Qfficer to the 
n India Doptt. of P3rSO)fl0l : 	R. 

. a/ 	(i • I 
Ffl) R 	

TO Tild 	iT. 	i 
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V ANNEXtJR1TO DPiURTMIflNT OF' P 4 RS ONN 	& 
L1TTSR NO.11030/20/75-AIS(.II), dated 27th  
DECE . VBER )  19750 V 	 V 	 V 	 V  

VSs.. 	 V 	
V 

• 	'I. 

TheChief Secretary to the State GovurflmOtt Play 

V 	

V  VCVai.UatO the performance of tha mecibors of the Indian Mmmi- 

V 
strativo Service in the junior' Scale of the mdian Administ- 
rative. Sorviôe fQ3jdjflg bn thbir suitability for promotion 

V tOVthC senior scale posts. 	
V 	

V 

V 

• 	
V V V 

	 V A C ommittee  consisting of the Chiof Secretary and 
• 	two other senior officers of the State (ovorfl1flCflt may scrCOfl 

V e members of the Indian  Administrative Service I the 9oflh1 

scale of the V Indi VAdmifliStraiV0 Service I or promotion to 

• 	the S e1eCti 	Grde on th basis of 'merit with due regard 

to seniority'. 	V 	

V 

V 111k ___ 	
0 2 	 V 	

V• 	
• 	 V 

V 	

V 

	

• The 3croeniflg Committee may njSt of three officers 

- 	 V 

• 	the Chief 33cotary and to officers in tVhC State at the level 

- 	
of, AdditiOnal Secretary to the GovOrflrnGflt of India. 

ir there 

V 	 is Only 
oe AditiOflal 3ccrtaY level Officer, the oniOr most r 

• of fice in the super time scale (s
0 25OO2750) may be.iC1Ud31 

The 
Screening Committe0 for thCJOjflt Cadre of UnOr TOrritO 

rieS should àonS'iSt 
of Home SócretrY as Chairman and Secretary, 

• 	PePartm3flt of.POrs0ie 	
dminiStrativ0 Reforms, and a / 

• 	noLline° of the Cabinet ScretY, ho cild 
V  the AdditiOnal SecrCtarY V

iinitrY .  of Home AffrS dealing 

Vjth 
the Union ToritOri3s or an officer of the 50jfl.t Cadre 

V 	

thO.iOn Torriories, depending on 'the 
eelCie of the 

V 

 - sjuati0fl, a Hembors' 
• 	

V 	
• 	

V 	
V V 

- 	 () 	

V 	

V 

V 	

• Th on of consideration may c onsi t 
of 

all 
the 

members of the Indi1 AdmifliStrati Servic0 ho have 
	V 

V 

0mp1eted 16 yearS in. the serviCO. 	
•  

Otho  • V 	 (2)
• 	 V 

(i) Selection shoUld be based nmerit wit due regard 

• 	 V tOVVsiority as provded in 
5ile (A) of 	le 	of the 

Indian Ainistrat3 SerViCC (Pb) 	19. 

• 	 V 	(ii) Suitability of offiCers'to ho' 	
scale 

V 

' 	posts may be 	
gI3U bf 0a1uatmg hoir 

V 	
\ as a whol, 	

aiaSL 

I"- 

) r ec ord 

c 
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(iii) .. officer against whom a vigilance or depart -  
mital inquiry has been started should also be as,4oSSod 

aM t4ho s es s mont. p1 ac ed in a s cal ed c ovo r. The queS t ion, of 
indluding him in the panel should be c onsidored when the 
result of the inquiry is Imown. 

(iv') The reasons for 5up.se33iOfl may be indicated 
in' the case of officers who are not: included in the. panel. 

; 	
(v). An officer who has not been included in the 

panel in the first instance shld bQ iigiblo for ro-
consideration after earning two more reports. 

(vi) pocial review ma y be done in cases where adverse 
rem'1s in the Officers' anrnial confidential reports are 
expunged subsecefltlY as a resu1C of their ropreSCfltati0fl 

(4)' Period 

(1): A fresh pari'i thay' be prcparôd as soon as all the 
officers . on the previous panel have b eon provided'. 

If a 'vigiieflCe or departmental enqUirY has boon 
-s'tated'. agaIfl3t an officOr on the panel after a 
preliminary. enquiry establishing charges prima I acie, 

,,.. the said, officer shall not be promoted to thö super-
time scaletand will be doomed to have been 0ldOd 
from th6 list, pending tho result of the enquiry. 

(ii) Subject to exig nCiOS9 	
vice, the appointments 

to the super-time 

	

	
order in 

in the panel.. 

•.. ...• 
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No. 2001 1/4/92-AIS(1J) 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
(Departmen.t of Personnel & Training) 

New Delhi, dated 	March2000. 
To 

The Chief Secretaries of all the 
State Governments and Union Territories.. 

Subject: Indian Administrative Service - promotion 
to various grades - guidelines regarding. 

Sir, 

I am directed to say that Central Government has 
issued detailed guidelines for functioning of Departmental 
Promotion Committees (DPCs) and for promotion of members of 
the Indian Administrative Service to the Senior Scale and 
Supertime Scale from time to time. These instructions, 
inter alia, lay down guidelines for determining the eligible officers' 
suitability for different grades in the Service, crucial dates of 
promotion in these grades, composition and working of the 
DPCs, procedures to be adopted in cases of officers against 
whom disciplinary/court proceedings are pending or whose 
conduct is under investigation etc. 

In view of the multiplicity of these instructions, it has been 
decided to consolidate the same at one place and also modify them to 
take care of the changes which have since taken place in the 
structure of the Service. Accordingly, the relevant instructions for 
the Indian Administrative Service as contained in Annexures I and 
II are being issued for guidance of all concerned. The relevant 
rules/instructions have been indicated as footnotes. 

It is requested that in the interest of uniformity and 
objectivity, these instructions may be followed strictly, while 
granting promotion to the members of the Indian Administrative 

/ 
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Service in different grades. Members of the DPCs may also be 
suitably briefed on these instructions at the time their meetings are 
held. Should any deviation from any of these guidelines is required 
to be made in, exceptional circumstances, prior approval of the 
Central Government must be sought. 

Yours faithfully, 

.1117 

(A.K. Sarkar) 
Director 

Copies forwarded to all Ministries and 
Departments of the Government of India. 

Separate copies with 10 spare copies .each to :- 

MI-IA, Police Division,with the request that they may 
consider beinging suitable changes in the Promotion 
Guidelines issued in respect of the Indian Police Service, 
vide their letter No. 45020/1 l/97-IPS.II, dated 15.1.99. 

MF{A, UTS. 

Ministry of Environment & Forests, Forests Division, with 
the request that similar instructions may be considered for 
issue in respect of the Indian Forest Service, early. 

Spare copies - 500. 	

W--~ 
(A.K. Sarkar) 

Director 

~6' 



ANNEXURE-I 

PRINCIPLES REGARDING PROMOTION OF MEMBERS OF 
THE INDIAN ADMINISTRATIVE SERVICE AND 
COMPOSITION - OF DEPARTMENTAL PROMOTION 
COMMITTEES 

I. APPOINTMENT TO SENIOR TIME SCALE 

An officer is eligible for appointment to the Senior 
Time Scale on completion of 4 years' service, subject to the 
provisions of rule 6 A of the lAS Rectt.) Rules, 1954 1. A 
Committee consisting of the Chief Secretary and two officers 
of atleast Supertime Scale level of the State Government 
concerned shall evaluate the performance of the eligible officers 
for deciding their suitability for promotion to posts in the 
SeniorTime Scale2 . Subject to availability of posts, this scale can be 
allowed from or after 1St January during the relevant year in 
which officers become eligible for this scale 3 . 

H. APPOINTMENT TO THE JUNIOR ADMINiSTRATIVE 
GRADE 

An officer is eligible for appointment in the Junior 
Administrative Grade on completing 9 years of service 1 . This grade 
is non-functional and shall be admissible without any screening, as 
a matter of course, to all the officers of the Senior Time Scale from 
1st January of the relevant year4, except in cases where any 
disciplinary/criminal proceedings are pending against the officer. 

III. APPOINTMENT TO THE SELECTION GRADE 

An officer of the Junior Administrative Grade shall be 
eligible for appointment to the Selection Grade on completion of 
13 years of service as per the proviso to rule 3(2A) of the lAS (Pay) 
Rules, 1954. .A Committee consisting of the Chief Secretary and 
two officers of the concerned State Government, in the Supertime 

Rule 3, lAS (Pay) Rules, 1975. 
2  DP&T's Letter No. 1 1030/20/75-AIS(ll), dt. 27.12.75. 

DP&T's Letter No- 11030115197-AIS(ll), dt. 15.10.97. 
DP&T's Letter No. I 1030/22/91-AIS(11), dt. 16.3.93. 



Scale.or above, shall screen the eligible members of the Service 
for promotion in this grade2 . This grade will be available from L 
or after 1st January of the relevant year subject to availability of 
vacancies in this grade 3 . 

PROMOTION IN THE SIJPERTIME SCALE 

The members of the Service who are working in the 
Selection Grade and have completed 16 years of service 2  shall be 
eligible for appointment in the Supertime Scale at any time during 
the year of their eligibility, subject to availability of vacancies in 
this grade. The Screening Committee to consider officers for 
promotion in this scale would consist of the Chief Secretary as 
Chairman and 2 officers working in the grade of Principal Secretary 
within the State Government concerned, as members. 

If, however, there is only one officer working in the grade of 
Principal Secretary to the Government available in the cadre, the 
senior-most Supertirne Scale officer available in the cadre may be 
included in the Committee. 

PROMOTION IN THE F[RST ABOVE SIJPERTIME 
SCALE i.e. PRINcIPAL SECRETARY TO THE STATE 
GOVERNMENT 

The zone of consideration for promotion in this grade 
may consist of the Supertime Scale level officers who have 
completed 25 years' service. Promotion of officers thus cleared could 
be made at any time during the relevant year, provided vacancies in 
this grade are available. The Screening Committee to consider 
officers for promotion in this scale will consist of the Chief 
Secretary as Chairman and one senior-most officer each working in 
the grades of Chief Secretary to the Government and Principal 
Secretary to the Govt. respectively in the cadre, as members. If 
an officer of the grade of Pnpcipal Secretary to the Govt. is not 
available in the cadre, the senior-most officer of the same level 
of the cadre working in the Government of India may.be  taken as a 
member. 



VI. 	PROMOTION IN THE GRADE OF CHIEF 
SECRETARY 

The zone of consideration for promotion in this grade 
would consist of all the members of the Service who have 
completed 30 years of service. Appointment in this grade would be 
made from amongst the officers thus cleared, at any time during the 

relevant year and subject to the provisions of rule 9(7) of the I.A.S. 
(Pay) Rules, 1954. The Screening Committee for this purpose shall 
consist of the Chief Secretary concerned, one officer working, in this 
grade in the cadre and another officer of the cadre serving in 
Government of India in the same grade. 



__J ANNEXURE II 

 

 

1. FUNCTIONS OF SCREENING COMMITTEES 

It should be ensured while making promolions that 
suitability of candidates for promotion is considered 	in 	an 
objective and impartial manner. For this purpose, Screening 
Committees (hereafter referred to as Committees) as mentioned in 
Annexure I should be formed for different grades whenever an 
occasion arises for making promotions/confirmations etc. The 
Committees so constituted shall adjudge the suitability of 
officers for :- 

Promotions in various grades, including ad-hoc promotions 
in cases where disciplinary proceedings/criminal 
prosecutions are prolonged; 

Confirmation; and 
Assessment of the work and conduct of probationers for the 
purpose of determining the suitability for retention in service 
or their discharge from service or extending their 
probation. 

The committee shall also undertake the three-monthly 
review cases which have been placed in the Sealed Cover, as 
prescribed in para 19 supra. 

2. FREQUENCY AT WHICH COMMITTEES SHOULD MEET 

Meetings of the Committees should be convened at 
regular intervals to draw panels for filling up vacancies arising 
during the course of a year. For this purpose, it is essential for the 
concerned State Government to initiate action to fill up the existing 
as well as anticipated vacancies well in advance of the expiry of 
the previous panel by collecting relevant documents like ACRs, 
integrity certificates, seniority list etc. for placing before the 

DP&T's OM No. 2201 I/5/86.Estt.(d), dt 10.489. 



Committees. Meetings of the Committees may be convened every 
year on a predetermined date e.g. 1st of May or June. All 
the cadres should lay down a time schedule for holding the 
Committee meetings and the Secretary-in-charge of the Personnel 
Department of the State Government shall ensure that they are held 
regularly. Holding of these meetings should not be delayed or 
postponed on one or the other administrative ground or on 
the ground that the necessary material for placement before the 
Committees is not ready. The requirement of convening regular 
meetings of the Committees can be dispensed with only after a 
certificate has been issued by the Secretary-in-charge of the 
Personnel Deptt. to the effect that there are no vacancies to be filled 
by promotion or no officers are due for promotion/confirmation 
during the year in question. 

3. DETERMINATION OF VACANCIES 

'It is essential that the number of vacancies in respect 
of which a panel is to be prepared should be estimated as 
accurately as possible. For this purpose, the vacancies to be 
taken into account should be the clear vacancies arising in a grade 
due to death, retirement, resignation, promotions and deputation. 
As regards vacancies arsing due to deputation, only those 
cases ofdeputation for periods exceeding one year should be taken 
into account, taking due note of the number of deputationists likely 
to return to the cadre. Purely short term vacancies arising as a 
result of the officers proceeding on leave, training or on deputation 
for a short-term period or as a result of overutilisation of the 
sanctioned State Deputation Reserve not approved by the Central 
Government, should not be taken into account for the purpose of 
preparation of a panel. In cases where there has been delay in 
holding the Committee meetings for a year or more, vacancies 
should be indicated year-wise separately, by also including the 
names of officers in the zone of consideration who would have 
been eligible and available for consideration had the meeting(s) of 
the DPC taken place in time 6  but have since retired or expired. 

6 DP&Ts OM No. 2201 1/4/98-Estt. (D), dt. 12.10.98. 

Cv 
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4. PAPERS TO BE PUT UP FOR CONSIDERATION BY 
COMMITTEES 

	

4.1 	The proposals should be completed and 	submitted 
to the Committee well in time. No proposal for holding a 
Committee meeting should be sent until and unless at least 90% of 
the up-to-date and complete ACRs are available. Every effort 
should be made to keep the ACR dossiers up-to-date lest this aspect 
is advanced as the reason for not holding the Committee meetings in 
time. The officer referred in para 2 above would be responsible for 
monitoring and the completion of the ACR dossiers as per the extant 
instructions in this regard. In respect of cases relating to confirmation 
and assessment of the work and conduct of probationers, he would 
ensure the timely submission of the Assessment Reports etc. 

4.2 	The folder of ACRs/Assessment Reports should be 
checked to verify whether the ACRs for individual years/relevant 
periods are available. If the ACR for a particular year/particular 
period is not available and for validljustifiable reasons it cannot be 
made available, a certificate should be recorded to that effect and 
placed in the folder. 

	

4.3 	The integrity certificate on the lines indicated below 
should be furnished to the Committees constituted to consider cases 
for promotion or confirmation :- 

"The records of service of the following officers 
who are to be considered for promotionlconfirmation 
in the grade have been carefully scrutinised and it 
is certified that there is no doubt about their integrity." 

If there are names of persons in the list of eligible candidates, 
whose integrity is suspect or has been held in doubt at one stage or 
the other, the fact should specifically be recorded by the officer-in-
charge of the Personnel Department and brought to the notice of the 
Committee. The integrity certificate would be withheld gW.Y in cases 
where one or the other contingencies as indicated in para 11.1 supra 
has arisen. It should be ensured that the information thus 
furnished is factually correct and complete in all respects. Cases 
where incorrect information has been furnished should be 
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investigated and suitable action taken against the person responsible 
for it. 

5. CONSIDERATION OF OFFICERS ON DEPUTATION ETC. 

The names of officers who are on deputation for a period 
exceeding one year shall also be included in the list submitted to 
the Committee for consideration for promotion/confirmation in case 
they fulfil the prescribed eligibility conditions. In cases where a 
certain number of years of service in the lower grade is prescribed 
as a condition for becoming eligible for consideration for 
promotion to the higher grade and/or for confirmation, the period of 
service rendered by an officer on deputation should be treated as 
comparable service in his cadre for the purposes of promotion as 
well as confirmation. This is subject to the condition that the 
deputation is with the approval of the competent authority and it is 
certified that but for deputation, the officer would have continued to 
be in the relevant grade in his cadre. The same would apply in 
cases of officers who are on leave/study leave duly sanctioned by the 
competent authority or training under the various training schemes 
which are treated as duty for all purposes. 

6. PROCEDURE TO BE OBSERVED BY COMMITTEES 

Each Committee should decide its own method and 
procedure for objective assessment of the suitability of the 
candidates. While merit has to be recognised and rewarded, 
advancement in an officers career should not be regarded as a 
matter of course. It should be earned by dint of hard work, good 
conduct and result oriented performance as reflected in the annual 
confidential report and based on strict and rigorous selection process. 
The misconception about 'Average" performance also requires to 
be cleared. While "Average" may not be taken as adverse remark in 
respect of an officer, it cannot also be regarded as complimentary 
to the officer. Such performance should be regarded as routine 
and undistinguished. Nothing short of above-average and 
noteworthy performance should entitle an officer to recognition 
and suitable rewards in tenns of career progression. 



7. CONFIDENTIAL REPORTS 

	

7.1 	The Annual Confidential Reports are the basic inputs 
on the basis of which assessment is to be made by each Committee. 
The evaluation of ACRs should be fair, just and non-discriminatory. 
The Conmiittee should consider ACRs for equal number of 
years in respect of all officers falling within the zone of consideration 
for assessing their suitability for promotion. Where one or more 
ACRs have not been written for any reason, the Committee 
should consider the available ACRs. If the Reviewing Authority or 
the Accepting Authority as the case may be, has overruled the 
Reporting Officer or the Reviewing Authority respectively, the 
remarks of the Accepting Authority should be taken as the fmal 
remarks for the purposes of assessment. While making the 
assessment, the Committee should not be guided merely by the 
overall grading that may be recorded in the ACRs but should 
make its own assessment on the basis of the overall entries made 
in the ACRs. 

	

7.2 	In the case of each officer, an overall grading should 
be given which will be either "Fit" or "Unfit". There will be no 
benchmark for assessing suitability of officers for promotions. 

	

7.3 	Before making the overall grading, the Committee 
should take into account whether the officer has been awarded 
any major or minor penalty or whether any displeasure of any higher 
authority has been conveyed to him. Similarly, the Committee 
would also take note of the commendations received by the officer 
during his service career. The Committee would also give due 
regard to the remarks indicated against the column of integrity. 

The list of candidates considered by the Committee 
and the overall grading thus assigned to each candidate would form 
the basis for perparation of the panel for promotion. 

8. PREPARATION OF YEAR-WISE PANELS WHERE THE 
COMMITTEE HAVE NOT MET FOR A NUMBER OF 

YEARS 



8.1 Where for any reasons beyond control, the Committee ç 
has not met in a year(s) even though vacancies arose during that 
year(s), the first Committee that meets thereafter should follow the 
procedures indicated below. 

Determine the actual number of vacancies that arose in 
each of the previous year(s)' immediately preceding and the actual 
number of vacancies proposed to be filled in the current year 
separately. 

Consider in respect of each of the years only those officers 
including the officers who have retiredldied in the meanwhile, who 
would be within the zone of consideration with reference to the 
vacancies of each year starting with the earliest year onwards. 

Prepare a panel by placing the panel of the earlier year 
above the one for the next year and so on. 

8.2 	Where a Committee has already met in a year and 
fI.irther vacancies arise during the same year, the following 
procedure should be. followed :- 

(a) For vacancies due to death, voluntary retirement, 
new creations etc. belonging to the category which could not be 
foreseen at the time of placing the facts and the matter before the 
Committee, another meeting of the Committee should be held for 
drawing up a panel for the vacancies thus arising. If for any 
reason, the Committee cannot meet for the second time, the 
procedure of drawing up of yearwise panel, as indicated above, 
may be followed when it meets next for preparing panels in respect 
of vacancies that arise in the subsequent year. 

In cases of non-reporting of vacancies due to error 
or omission, since the wrong whereby such an error artifically 
restricted the zone of consideration cannot be undone, a Review DPC 
should be held taking into consideration the total vacancies in the 
year. 

For the purpose of evaluating the merit of the 
officers while preparing yearwise panels, the scrutiny of the record 



of the service of the officer should be limited to the records that 
would have been available had the Committee met at the appropriate 
time. However, if on the date of such meeting, departmental 
proceedings against an officer are in progress and the sealed 
cover procedure is to be followed, such procedure should be 
observed even if departmental proceedings were not in existence in 
the year to which the vacancy related. The officer's name should be 
kept in the sealed cover till the proceedings are finalised. 

(d) While promotions will be made in the order of the 
consolidated panel., such promotions will have only prospective 
effect if it is in a functional grade, involving higher duties and 
responsibilities, even in cases where the vacancies relate to earlier 
years. In cases of promotions in non-functional grades, not involving 
higher duties and responsibilities, promotions may be allowed from 
the due dates retrospectively. 

9. CONFIRMATION 

In the cases of confirmation, which is now a one-time 
affair during one's entire service, the Committee should not 
determine the relative merit of officers but it should assess the 
officers as "Fit" or "Not Yet Fit" for confirmation in their turn on 
the basis of their performance as assessed with reference to their 
records of service. In case the Committee finds a probationer 'Not 
Yet Fit', it shall record reasons for the same. 

PROBATION 

In the case of probation. the Committee should not 
determine the relative grading of officers but only decide whether 
they should be declared to have completed the probation 
satisfactorily within the meaning of the LAS (Probation) Rules, 
1954. If the performance of any probationer is not satisfactory, the 
Committee may advise whether the period of probation should be 
extended or whether he should be discharged from service, within 
the meaning of these Rules. 

PROCEDURE TO BE FOLLOWED IN RESPECT OF 

!1~0 



OFFICERS AGAINST WHOM DISCIPLINARY/COURT 
PROCEEDINGS ARE PENDING OR WHOSE 
CONDUCT IS UNDER INVESTIGATION 

1 	At the time of consideration of the cases of officers 
for promotion, details of such officers in the zone of consideration 
falling under the following categories should be specifically 
brought to the notice of the concerned Screening Committees :-
(a) Officers under suspension; (b) Officers in respect of whom a 
chargesheet has been issued and disciplinaxy proceedings 	are 
pending; (c) Officers in respect of whom prosecution for 
criminal charge is pending. 

11.2 	The Screening Committee shall assess the suitability 
of the officers coming within the purview of the circumstances 
mentioned above, alongwith other eligible candidates, without taking 
into consideration the disciplinary case/criminal prosecution which 
is pending. The assessment of the Committee including "Unfit for 
Promotion" and the grading awarded by it will be kept in a sealed 
cover. The cover will be superscribed "FINDINGS REGARDING 
THE SUITABILITY FOR PROMOTION TO THE SCALE OF ...... 

IN RESPECT OF SHRI..........................NOT TO BE 
OPENED TILL THE TERMINATION OF THE DISCIPLINARY 
CASE/CRiMINAL PROSECUTION AGAINST SHRI........ 

it  The proceedings of the Committee need only 
contain the note "THE FINDINGS ARE CONTAiNED IN THE 
ATTACHED SEALED COVER." The same procedure will be 
adopted by the subsequent Screening Committees till the 
disciplinary case/criminal prosecution against the officer concerned 
is concluded. 

ADVERSE REMARKS 

12.1 	Where adverse remarks in the Confidential Report of 
the officer concerned have not been communicated to him, this fact 
should be taken note of by the Committee while assessing the 
suitability of the officer for promotion/confirmation. In a case where 
a decision on the representation of an officer against adverse 
remarks has not been taken or the time allowed for submission of 
representation is not over, the Committee may defer the 



consideration of the case until a decision on the representation is 
arrived at. 

	

12.2 	An officer whose increments have been withheld or 
who has been reduced to a lower stage in the time-scale, cannot be 
considered on that account to be ineligible for promotion as the 
specific penalty of withholding promotion has not been 
imposed on him. The suitability of the officer for promotion should 
be assessed by the Committee as and when occasions arise. They 
will take into account the circumstances leading to the imposition of 
the penalty and decide whether in the light of overall service records 
of the officer and the fact of the imposition of the penalty, he should 
be considered for promotion or not. Even where the Committee 
considers that despite the penalty the officer is suitable for 
promotion, the officer may be promoted only after the currency of 
the penalty. 

VAL[[)ITY OF THE COMMITTEE PROCEEDINGS 
WHEN ONE MEMBER IS ABSENT 

In such cases and provided that the Chairman was not 
absent, the proceed ings of the Committee shall be legally followed 
and can be acted upon. It should, however, be ensured that the 
member was duly invited but he absented himself for one reason or 
the other and there was no deliberate attempt to exclude him from 
the CominiUees deliberations and provided further that the majority 
of the members constituting the Committee arepresent in the meeting. 

PROCESSING OF RECOMMENDATIONS OF THE 
COMMITTEES 

	

14.1 	The recommendations of the Committee are 
advisory in nature and should be duly placed before the State 
Government for approval. There may, however, be occasions when 
the State Government may fmd it necessary to disagree with the 
recommendations. In any case, however, the decision to agree or 
disagree with the recommendations should be taken within a period 
of 3 months from the date the Committee forwards its 
recommendations. 
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14.2 	Where the State Government proposes to 
disagree with the recommendations of the Committee, it may refer 
the matter again to the Committee for reconsideration of their 
earlier recommendations. If the Committee reiterates its earlier 
recommendations giving also the reasons in support thereof, the 
State Government shall take a decision either to accept or to vary 
the reconmen(jatjons of the Committee, by giving reasons to be 
recorded in writing, and such a decision shall be fmal. 

VIGILANCE CLEARANCE WFIILE IMPLEMENTING 
THE COMMITTEE RECOMMENDATIONS 

A clearance from vigilance angle should be available 
before making actual promotion or confirmation of officers 
approved by the Committee to ensure that no disciplinary 
proceedings are pending against the officers concerned. 

ORDER IN WHICH PROMOTIONS TO BE MADE 

The officers placed in the approved panels for 
promotion are to be considered for appointment to higher grades 
in the order of their inter-se position in the respective panels, except 
in cases where disciplinary/court proceedings are pending against 
an officer. The procedure to be adopted in cases of officers against 
whom disciplinary/court proceedings are pending has been laid down 
in the succeeding paragraphs. 

A 7. PROMOTION OF OFFICERS ON DEPUTATION 

If a panel contains the name of an officer who is 
away from the cadre and is on deputation in public interest for a 
period exceeding one year, including an officer who has gone on 
study leave/training, the officer shall be eligible for his regaining 
the temporarily-lost promotion in the higher grade on his reti.irn to the 
cadre. it has to be borne in mind that seniority of members of Indian 
Administrative Service which is initially fixed, is not to undergo any 
change throughout their career and early or late promotion of an 
officer vis-a-vis other officer(s) in a particular grade is to have no 
impact on their seniority. Therefore, such an officer need not be 
reconsidered by a fresh Committee, if subsequently held, while he 

La 
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continues to be on deputation/study leave/training. This would be 
irrespective of the fact whether or not he has got the benefit of 
proforma promotion under the 'Next-Below Rule'. 

SEALE[) COVER CASES - ACTION AFTER 
COMPLETION OF DiSCIPLINARY/CRIMINAL PROSECUTiON 7  

	

18.1 	If the proceedings of the Committee for promotion 
contain findings in a sealed cover, on conclusion of the 
disciplinary case/criminal prosecution, the sealed cover or covers 
shall be opened. In case the officer is completely exonerated, the 
due date of his promotion will be determined with reference to the 
fmdings of the Screening Committee kept in sealed cover/covers 
and with reference to the date of promotion of his next junior on the 
basis of such findings. The officer shall be promoted even if it 
requires to revert the junior-most officiating person. Such 
promotion would be with reference to the date of promotion of his 
junior and in these cases, the officer will be paid arrears of 
salary and allowances. 

	

18.2 	If a penalty is imposed on the officer as a result of 
the disciplinary proceedings or if he is found guilty in the criminal 
prosecution against him, the findings of the sealed cover/covers shall 
not be acted upon. His case for promotion may be considered by 
the next Screening Committee in the normal course, having regard 
to the penalty imposed on him. In such cases, the question of arrears 
may be decided by taking into account all the facts and 
circumstances of the disciplinary/criminal proceedings. Where 
arrears of salary or a part thereof are denied, the reasons for doing 
so shall be recorded. 

THREE MONTHLY REVIEW OF SEALED COVER 
CASES 

It is necessary to ensure that the disciplinary 
case/criminal prosecution instituted against an officer is not unduly 
prolonged and all efforts to expeditiously fmalise the proceedings 
are taken so that the need for keeping the cases of officers in sealed 
cover/covers is limited to the barest minimum. The concerned 
State Governments shall comprehensively review such cases on 
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the expiry of three months from the date of convening of the first 

	

Screening Committee which had adjudged his suitability and kept its 	- 
fmdings in the sealed cover. Such a review should be done 
subsequently also after every three months. The review shall, 
inter aha, cover the progress made 	in 	the disciplinary 
proceedings/criminal prosecution and further measures required to 
be taken to expedite their completion. The material/evidence 
collected in the investigations would also be scrutmised to determine 
in cases involving suspension whether there is a prima-facie case for 
initiating disciplinary action or sanctioning prosecution against the 
officer. If as a result of such a review, the State Govt. comes to a 
conclusion that there is prima facie no case, the sealed cover would be 
opened and the officer concerned would be given his due promotion 
with reference to the position assigned to him by the DPC. 

Same procedure is to be followed in considering the cases of 
confirmation. 

20. 	AD HOC PROMOTIONS IN CASES WHERE 
DISCIPLINARY PROCEEDINGS/CRIMINAL PROSECUTIONS 
ARE PROLONGED 

As appointment of the members of the Indian 
Administrative Service to various grades is made on regular basis and 
the provision of one-time confirmation exists in their cases, the 
concept of grant of ad hoc promotion is alien to them,. Unlike Central' 
Government servants, ad hoc promotions are not to be allowed in their 
cases even if the disciplinary cases/criminal prosecutions instituted 
against them are found to have been prolonged. In their cases, only 
three-monthly review of their disciplinary/criminal cases is to be 
undertaken and efforts are to be made to expedite their completion. 

21. 	SEALED COVER PROCEDURE APPLICABLE TO 
OFFICERS IN WHOSE CASES CONTINGENCIES OF PARA 11.1 
SUPRA ARISE BEFORE ACTUAL PROMOTION 7  

In the case of an officer recommended for promotion 
by the Screening Committee where any of the circumstances 
mentioned in para 11 above arise before actual 	promotion, 
sealed cover procedure would be followed. 	The subsequent 



Committee shall assess the suitability of such officers along with 
T other eligible candidates and place their assessment in sealed cover. 

The sealed cover/covers will be opened on conclusion of the 
disciplinary case/criminal prosecution. In case the officer is 
completely exonerated, he would be promoted as per the procedure 
outlines in para 18 above and the question of grant of arrears 
would also be decided accordingly. If any penalty is imposed 
upon him as a result of the disciplinary proceedings or if he is 
found guilty in the criminal prosecution against him, the findings of 
the sealed cover shall not be acted upon, as outlined in para 
18.2 above. 

VALIDITY OF THE PANEL 2  

A panel for promotion recommended by the Committee 
and approved by the State Governments shall be valid till all the 
officers placed in the panel have been promoted. This will, of 
course, exclude officers who are away on deputation but they do not 
opt to rejoin the cadre in the higher post or are on study leave or 
training, 

REVIEW COMMITTEE MEETING 

23.1 The proceedings of any Committee may be reviewed only 
if the Committee had not taken all the meterial facts into 
consideration or if material facts were not brought to their notice or 
if there were grave errors in the procedure followed by them. 
Special review may also be done in cases where adverse remarks 
in an officer's ACRs are expunged or modified. The Review 
Committee would consider only those officers who were eligible as 
on the date of meeting of the Original Committee. They would also 
restrict their scrutiny of the ACRs for the period relevant to the first 
Committee meeting. If any adverse remarks relating to the relevant 
period were toned down or expunged, the modified ACRs should be 
considered as if the original adverse remarks did not exist at all. 
Before doing so, the appointing authority would scrutinise the 
relevant cases with a view to decide whether or not a review by 
the Committee is justified, keeping in mind the nature of the adverse 
remarks toned down or expunged. While considering a deferred 
case or review of the case of a superseded officer, if the Committee 
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fmds the officer fit for promotion/confirmation, it would place him at 

	

the appropriate place in the relevant panel after taking into account 	- 

the toned-down remarks or expunged remarks, as the case may be. 

23.2 	If the officers placed junior to the above-said officer 
have been promoted, the latter should be promoted immediately and 
if there is no vaancy, the junior-most person officiating in the 
higher grade should be reverted to accommodate him. On promotion, 
his pay should be fixed at the stage it would have reached had he 
been promoted from the date the officer immediately below him 
was so promoted, but no arrears for the past periods would be 
admissible. In the case of confirmation, if the officer concerned is 
recommended for confirmation on the basis of a review, he should be 
confirmed from the due date. 

24. AVAiLABILITY OF VACANCIES 

Whenever promotions are vacancy based, while 
computing the available vacancies for filling up the same by 
promoting officers placed in the panel, care should be taken to 
ensure that the total ex-cadre posts created in various grades for 
the purpose do not exceed in sum the permissible quota of State 
Deputation Reserves indicated in the respective Cadre Schedules. 
Provisions of rule 9(7) of the lAS (Pay) Rules, 1954 would also 
require to be followed while making promotions in the highest 
grade of the Service. 

25. SUPERSESSION OF OFFICERS 

If an officer has not been included in the panel for 
promotion to any of the grades, the detailed reasons for his 
supersession may be recorded in writing. Such officers would be 
eligible for reconsideration after earning two more reports, except in 
the case of promotion in the grade of Chief Secretary ;  in which 
case an officer would be eligible for reconsideration after earning 
only one more report. 
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No. 20011/1/99-AIS(rI)-A 
GOVERNMENT OF INDIA 

MINISTRy OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
(DEPARTMENT OF PERSONNEL AND TRAINING) 

New Delhi, the 	April ,2000. 

NOTIFICATION 

GS.R. . .......... In exercise 	of 	the 	powers 

conferred by sub section (1) of section 3 of the All 
4 

India Services Act, 1951 (61 of 1951), the Central 

Government, after consultation with the Governments 

of the States concerned, hereby makes the following 

rules further to amend the Indian Administrative 

Sei- vice (Pay) Rules, 1954, namely :- 

1. 	(1) These rules may be called the Indian Adminis- 

trative Service (Pay) Third Amendment Rules, 

2000. 

1' 

(2) They shall come into force from the date of 

their publication in the Official Gazette. 

2. 	In 	the 	indian 	Administrative 	Service 

(Pay) Rules, 1954, in rule 3, in sub-rule (2A), 

, after the proviso, the following proviso shall be 

added, namely;- 

'Provided further that no member of the 

Service shall become eligible for appointment to the 

Supertime Scale before completion of sixteen years 

of service, calcu"lated from the year of allotment 

;t 
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ass i gred to 	und r 	rule 3 of 	te 	Indian 

Administrative Sr- vi ce C Reguieti on of Sen i or ty ) 

Rules, 1954, urii€sa p:ior approval of the Central 

Government is obtained for making him so eligible 

before cornp Iet'on of the requlslte length of servce 

in p u b ic interest 

:1 

(7 __. 
OHINGRA) 

Under-  3ecretary to the Government of India 
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